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1. THE BUDGET (TAMIL ment of Tamil Nadu to meet its essential
NADU), expenditure during the first six months of the

1988-89 GENERAL DISCURSSION

Il. THE TAMIL NADU APPROPRIA-
TION (VOTE ON ACCOUNT) BILL,
1988

11l THE TAMIL NMDU APPROPRIATION BILL,
1988

IV. THE TAMIL NADU STATE LE-GISLATURE
(DELEGATION OF POWERS) BILL, 1988

V. THE TAMIL NADU AGRICULTURAL
SERVICE CO-OPERATIVE SOCIETES
(APPOINTMENT OF SPECIAL OFFICERS)
AMENDMENT BiILL. 1988

VL. THETAMIL NADU CO-OPERATIVE
SOCIETIES (APPOINTMENT
OF SPECIAL OFFICERS) AMEND-
MENT BILL, 1988

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHRI B. K.
GADHVT): Madam, I beg to move:

M'adam, I beg to move:

"That the Bill to provide for the withdrawal of
certain sums from and out of the Consolidated
Fund of the State of Tamil Nadu for the
services of a part of the financial year 1988-89,
as passed by the Lok Sabha, be taken into
consideration."

Madam, this Bill arises out of & sum of Rs,
1,889.63 crores voted by the Lok Sabha on
the 28th March. 1988 and Rs. 307.30 crores
charged on the Consolidated Rind of the State
of Tamil Nadu as shown in the Vote on
Account pamphlet circulated along with the
Budget papers on the 17th March, 1988.
These amounts have been sought to enable the
Govern-

next financial year, that is. from April, 1988.,
pending approval of the whole year's Budget
by the appropriate legislature. Full details of
t'nese provisions are given in the Vote on
Account pamphlet.

Madam, I also move;

"That the Bill to authorise payment and
appropriation of certain further sums from
and out of the Cansolidat-ed Fund of the
State of Tamil Nadu for the services or the
financial year 1987-88. as passed by the
Lok Sabha, be taken "to consideration."

Madam, this Bill arises out of a sum of Rs.
368.85 crores voted by the Lok Sabha on t'ne
28th March, 1988, and Rs. 298.05 crores
charged on the Consolidated Fund of  the
state (of Tamil Nadu. These amounts
have been sought to meet additional
expenditure in the current financial year.
Full details of the provisions are available
in the Supplementary Demands circulated
to hon. Members on the 17th March, 1988,

THE MINISTER OF HOME AFFAIRS
(SHRI BUTA SINGH): Sir I move

"That the Bill to confer on the President
the power of the Legislature of the State of
Tamil Nadu to make laws, be taken into
consideration."

Madam, the Hosue is aware that the
Proclamation dated 30th January, 1988, made
by the President under article 356 of the
Constitution in relation to the Slate of Tamil
Nadu, inter alia provides that the power of the
State Legislaure shall be exercisable by or
under trie aut hority of Parliament. Under the
authority of Parliament. Under article 357(1)
(a) of the Constitution, it is permissible for
Parliament to confer on the President the
power of the Legislature of the State to make
laws and to authorise him to delegate, subject
to such conditions as he may think fit to
impose, the power so conferred to 'any other
authority specified by him in that behalf. The
Bill, there-
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fore, seeks to conifer on the President the
power of the State Legislature to make laws
in respect of the State. It has been the normal
practice to undertake such legislation in
relation to the State under President's rule and
the present Bill is on the usual lines. Provision
has been made in the Bill for the Constitution
of a Consultative Committee, consisting of 60
Members of Parliament (40 Members from
Lok Sabha and 20 Members from Rajya
Sabha) in this regard. Provision has ateo been
made to empower Parliament to direct
modifications in the laws made by the
President, if considered necessary.

1 request the hon. House to approve
the legislative proposal before it.

sfafas, 1986 1 91 o w77
ara fagms g7 fa=re fEar osmo

SHRI V. GOPALSAMY: (Tamil Nadu).
From Haryana you have moved to Tamil
Nadu.
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SHRI BUTA SINGH,; It is a great service

to Tamil Nadu by Shri Bhajan Lal.

SHRI V. GOPALSAMY: At Ileast on

Tamil Nadu you could speak in English.

SHRI V. GOPALSAMY; Then you

speak in Tamil.
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T ga ¢ .. (=) 2fav,
g w7 zw Aafas w@m 7
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The questions were proposed.

SHRI V. GOPALSAMY: What has
happened to the Treasury Benches?

SHRI SUKOMAL SEN (West Ben-gal).
Madam, a number of Motions have been
moved about Tamil Nadu. It is most
unfortunate that the Parliament has to discuss
the Budget for Tamil Nadu for 1988-89. It is
the most unfortunate situation. Madam, we
have to discuss kH these Motion together?

THE DEPUTY CHAIRMAN: Yes.
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It is most unfortunate on our part that
Parliament has to discuss the Budget for
Tamil Nadu. Another State of our country has
been brought under President's rule, which
means Congress rule. Madam, I have gone
through the Budget statement and also some
other papers. I know that whatever has been
dished out as a budget is a preparation for
elections on behalf of the Congress Party to
win over tha peovl* and to a great extent it is
a
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political manipulation also. My point is, from
the very beginning, after the sad demise of Dr.
MGR, the central Congress Party has indulged
hi political manipulation, political
manoecuvres. It is good that Dr. MGR was
awarded Bharat Ratna; I welcome it. But to
me it appears that whatever the Government
does, it does not do it innocently, There is
some purpose behind it. They want to win
over the Tamil people in favour of the
Congress Party. That is why the Congress
Government has awarded Bharat Ratna on the
hero of Tamil Nadu. It is a political manoeuvre.
How much sincere it was, I do not question
that, but it was definitely a political
manoeuvre to win the people. Very glaringly
it was done. There were indications that they
were going to prop up Mrs. Janaki's Ministry,
then it was pulled down, Governor's rule was
imposed— all these things were discussed, I
need not repeat them. But the whole story that
Tamil Nadu witnessed and the country
witnessed during this period, particularly after
the demise of Dr. MGR, has again proved that
the Congress Party and the Central
Government are bent upon fishing in troubled
waters. They trouble tha water and then they
want to fish in it.

SHRI V. GOPALSAMY: And they are
getting into more trouble.

SHRI SUKOMAL SEN: They are land- -ing
the country also into more trouble. That is the
whole situ'ation.

Madam, I hope, this would be the last
discussion in Parliament of Tamil Nadu
Budget or other Bills about Tamil Nadu. Mr.
Buta Singh and the Prime Minister should
take immediate action so that the Assembly
elections are held in Tamil Nadu in no time.
They should not linger on it. The main
calculation of the ruling party is whether the
Congress can win, which will be the
convenient date, which wil| be the convenient
time, how much time should pass for gearing
up their oganisation in Tamil Nadu so that
they can outmanoeuvre other political parties,
can create a rift in Opposition political
parties. They do make all these calculations at
the cost of people's interests. I would
request, Mr. Buta Singh is hero
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that they 6hould refrain from all these
political manipulations and political man-
oeuvres and creating more hardship for the
people. They should do some justice to the
democracy. That is why the whole country
demands that there should be elections in
Tamil Nadu and it should not be like any
other State where the Government is
postponing elections day after day.

Madam, I do not want to repeat what has
happened in Punjab. It is an example of how
the ruling party dealt with the situation to
bring the whole situation in their favour so
that they could win the elections. They should
not attempt it here. The Tamil people are
already, for different reasons, very very highly
volatile. They are sensitive people. They
should not play with these people. Otherwise
they will create another trouble spot. Already
the country is full of trouble spots. They
should not create another trouble spot. They
should not invite more trouble in the country.
I would request the Government. Mr. Buta
Singh is here. I want sincerely request him.

Madam, there are many funny and
interesting and ridiculous aspects of this
Budget statement. It will take time to go
through it. I am not going to do it.

Madam, the first point is that after
President's rule was imposed, the Budget
statement says that they were trying to tone up
the administration. There are some examples
of how the Government if trying to tone up the
administration. When the Bharat bandh was
organised, at that time more than 30,000
persons were rounded up in Tamil Nadu itself.
If that is how the Government wants to tone
up the administration, then, definitely we
object to it. You are suppressing people's
movement, you are curtailing democracy, you
are thwarting democracy, gagging democracy.
If this is an example of toning up the
administration. I definitely condemn it.
Madam, in Tamil Nadu, the Idministration is
not being toned up. The administration is
being bureaucratised. Bureaucratising the
administration  and  toning up  the
administration are two different aspects. They
differ from each other. The Government has
bureaucratis-
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ed the administration in Tamil Nadu. Since
the administration has been bureaucratised in
Tamil Nadu, the people will suffer more and
more. So, I again repeat that elections should
be held, the democratic process should be
started in Tamil Nadu.

There are many things in this Budget
speech. Madam, anybody who visits Tamil
Nadu nowadays will find that in Madras city,
one of the biggest metropolitan cities, a very
important city, a flourishing city, the drinking
water scarcity is the Triggest problem. Not
only in Madras but everywhere in Tamil Nadu
because of the drought there is servere
drinking problem.

The power generation has gone down.

SHRI BUTA SINGH: Mr. Gopalsamy, do
you agree with him?

SHRI N. E. BALARAM (Kerala): Yes.

SHRI BUTA SINGH: I was yesterday in
Madras.

SHRI SUKOMAL SEN: Is the drinking
water problem not there?

SHRI BUTA SINGH: This situation is not
there. It is much better.

SHRI DIPEN GHOSH (West Bengal):
After your visit? Where did you stay there?

SHRI BUTA SINGH: Not because of my
visit. It is better comparatively.

SHRI SUKOMAL SEN: For the Home
Minister there might be some glass of water.
But for the common people those glasses of
water are not available. That is the main
problem. You are surrounded by some people
who are always ready with some glasses of
water.

SHRI BUTA SINGE: Only Mr. Gopal-
samy. . .

SHRI DIPEN GHOSH: If you go there you
will be finding a hundred persons to give you
not only water but something else also
because the election is round the comer.
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SHRI SUKOMAL SEN: There is the
prblem of electricity generation. The
electricity generation has gone down. JBven in
the Madras city, if you remain in the house,
the voltage is so low that you cannot read.

Madam, all these problem have not been
charted out in the Budget speech. What they
have said is only "integrated package to benefit
Scheduled Castes for drinking water." Many
upper class people are also not getting water. If
drinking water you have to supply, you have to
supply it for the whole population of Tamil
Nadu, not only the Scheduled Castes. I feel
that something should be done for the
Scheduled Castes. But drinking water is
required by both the Scheduled Castes and
Tribes and Brahmins, Muslims, Buddhists,
everybody. So, there should be a proper
scheme for drinking water, It should be given
to everybody.

Madam, then, they say that the Govern
ment has postponed by six months payment
of electricity dues by farmers and ordered
connection of power to irrigation pumsets
even where only a part payment has been
made Madam, farmers in Tamilnadu are
in great disaster. It requires that Gov
ernment should declare complete writing
off of the debts of the farmers. Instead
of doing that, they are postponing it for
six months. These are only election tactics.
It should not be done. If you are really
interested in the farmers, if you are rally
pained on the suffering of the farmers
then the farmers should be
be exempted from payment of these dues, all
these loans. Otherwise, they will be suffering.

There is another para here about hand-loom.
Tamil Nadu is very famous for handloom.
What is contained in the Budget for the
handloom weaver? Of course, our Ministers
do not attend those meetings. That day, a big
rally was held at the Boat Culb lawns by the
Tamil Nadu handloom weavers. What is their
complaint? The handloom weaving industry is
in ruins because of the new textile policy of
the Government. It is one
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1.00 P.M. of the pioneer States of the country
where handloom industry
flourished to a great extent

and its products were popular throu
ghout the country. But now, in Tamil
Nadu, the handloom industry is selling its
products at throw-away prices. 1 would
like to know where in the Budget remedial
measures have been proposed for reviving
the industry and for puting it on a sound
footing. If anybody goes to Tamil
Nadu, he would come to know the situa
tion of the industry there. Hundreds of
mill's are sick. Many of them have been
closed down and thousands and thousands
of workers have been thrown on the
street. Butin  the Budget state- -
ment not a single word is there to indicate how
the sick mills will be properly revived, how the
closed mills will be reopened and how thousands
of workers who have been thrown on the strees
will get back their service. It is not only not
there, but the Governmen itself is not at all since
about the plight of the common people the
workers and the handloom weaves. These are the
main things on which the Government has to
give priority in its Budget statement. They have
to spell out how to give employment to weavers,
how to open those closed mills and how to re-
employ those who were employed but now are
thrown out. All these things have not been
mentioned in the Budget statement.

Madam, you will also see how ridiculous it
is if I read one paragraph. It says:

"For the young village women, we
propose to start Centres where young
unmarried girls as well recently married
girls will be taught basics of health and
hygiene and nutrition."

What will they da there? "hey will be
trained to engage themselves in productive
occupations. In particular, unmarried girls will
be encouraged to postpone marriage and
recently married girls to postpone child birth. I
do not know when this grand
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scheme was envisaged by the Government.
These unmarried girls should postpone their
marriage and married girls should postpone
their child birth. It is a new invention of the
Government. When was this scheme
formulated? It is the Planning Commission
scheme for the whole country that all the
unmarried girls of the country should be asked
to postpone their marriage?

SHRI B. K. GADHVI: They should be
encourage not to ask.

SHRI SUKOMAL SEN: Mr. Gadhvi, it is a
very interesting aspect of our planning an our
financial control of the whole situation.

SHRI DIPEN GHOSH: Let the parents
first encourage this in the villages.

-SHRI SUKOMAL SEN: It is unheared of.
Early marriage of the girls and child birth is the
product of lack of education, lack of any
standard of living, lack of social awareness. You
say it is part of health and hygiene. It has
nothing to do with it. A healthy girl can also
have an early marraige or early child birth. It is
a question of social awarness and social
education. You have nothing to say about
education and social awareness and raising the
standard of living and giving employment. You
only say you concentrate on health and hygiene
and then ask them to pone marriage and child
birth. It is ridiculous. I would like know from
the hon. Minister from whose head has this
come. Unfortunately, Tamil Nadu has been
chosen for the experiment of this novel scheme.
From whose fertile mind has this thing come
out? From this Government many more such
novel things un-head of things can be expected.
Because they have nothing to give, they come
out with such fantastic stories.

SHRI DIPEN GHOSH: It is all popu-

SHRI SUKOMAL SEN: It is not only populism
but it is also a foolish popular-ism. I would be
a little harsh in saying this. I demand that the
Government should mdon all these things.

Now, I would like to say something about the
Tamil Nadu Government employees. Tamil
Nadu is a State where Government employees
are the lowest-paid amongst the Government
employees in the
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whole country. Since 1967, there has been no
substantial rise in the salaries of the employees.
They do not get even the Central rate of DA
which other States are getting. There has been
no upward revision in their case. On the other
hand there is victimisation of the employees'
leaders. The Government should now see that
these thing are ended forthwith. There should be
an end to it. They say they want to tone up the
administration. Toning up the Administration
does not mean that the workers should be
dismissed, the employees should be dismissed,
they should be victimised, they should not get a
job. This is not toning up. Toning up means
substantial relief to the people quickly The
Government  should

come down to the people

quickly. That is what is meant by, up. Now, it is
tpning up to impo. sufferings and hardships on
the peopro. So I do object to what has been said
in the budget speech. Now, you are also looking
at me and asking me to finish my speech in a
short while. But Ministers have moved so many
motions, the Tamil Nadu State Legislature
(Delegation of Powers) Bill, 1988 and the
Agricultural ~ Service Cooperative  Socities
(Appointment of Special Officers) Amendment
Bill. 1988, etc., on all these things I did not say
anything. My only request is that let this
Parliament be relieved of all these things. Why
you should dkcuss all these things? Let Mr.
Buta Singh in consultation with Mr. Rajiv
Gandhi, because without consulting Mr.
Gandhi, he cannot do anything, he cannot even
raise his little finger, with his leader or guru
immediately arrange the poll in Tamil Nadu
instead of killing time for politic:!!
manoeuvres which they are adept in doing. With
this appeal to Mr. Buta Singh and his guru.
Rajiv Gandhi, I conclude .

Thank you.

SHRI P. N. SUKUL (Uttar Pradesh):
Madam Deputy Chairman, I rise to support the
Tamil Nadu budget, the Tamil Nadu
Appropriation Bill, 1988, etc. 1 was not
surprised when my hon. friend, Mr. Sukomal
Sen admitted in the very beginning that he had
no time to study the budget; yet, he went on
flinging abuses and criticising the
Government. If he would
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have studied the budget, then, he would
have come to know that this Government
has tried to raise allocations in almost all
sectors. On almost all sectors, greater allo
cations are being made and much better
care is proposed to be taken under Presi
dent's rule of the people of Tamil Nadu.
So many new welfare schemes are being
introduced. The beauty of the budget is
that many new welfare schemes are being
introduced and yet there is no proposal to
have additional taxation. So without any
additional taxation, many welfare schemes
are going to be there. The schemes
which MGR had stated, are still being
strengthened, are being improved upon
with higher allocations. In addition to that
many more schemes are being introduced.
As 1 said, there is increased allocation
on almost all the sectors. In agriculture,
the increase is 6.5 per cent. In educa
tion, the increase is 16 pec cent. In health,
the increase is 19 per cent. In Scheduled
Castes and Scheduled Tribes matters, the
increase is 27 per cent. Even for nutritional
programme, that is, mid-day meal scheme
for school children started by MGR there
is an increase of more than Rs. 3 crores.
There is no reason why one should try
lo criticise this budget. There is a
definite improvement in this budget as
compared to the last budget, with higher
allocations and specially because this budget
is going to take much better care of the
rural poor and the Scheduled Castes and
Scheduled Tribes. But still if the Govern
ment is to be criticised for political reasons,
of course, one can criticise political mano
euvres of this and that. Madam, no doubt,

inmatters of literacy, in matters
of per capita income, in  masters
of industrial growth, Tamil Nadu is

lagging behind compared to many other
States. This is perhaps due to the fact that
development schemes were not duly imple-
mented . There must have been short-falls in th
earlier times in the execuation of the
development schemes. That is why they
could not show results for which they were
launched.  That is why this State which was
supposed to be the third in the country has
now receded to the 13th position in
industrial growth. As I said, this is due to non-
fulfilment of plan targets and I
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carnestly hope that in  future at least the
plans 'will be better implemented, the targets
will be achieved arid it is a matter of
satisfaction that for the next year's annual
plan, there is an increase of Rs. 27 crores in
the plan and the amount is now Rs. 1,457
crores. Mr. Sukomal Sen was talking of low
power generation and I will tell him that on
power sector, there is an allocation of Rs. 502
crores. It is only after taking due note of the
scarcity of power generation in the State
that so much funds have been provided for
the purpose. Now you see, we have seen the
Central Budget a farmer-oriented Budget. It
was a Budget for the poor people, the rural
poor; the unemployed. Similarly, this
Budget of Tamil Nadu is also pro-farmer.
Now when the  Government  proposes, to
postpone the realisation of current dues by
six months or when the Government says that
the properties of cooperatives  will not be
attached because of non-recovery of loans
etc. from farmers, then our  Opposition
friends, say it is an election-oriented Budget.
Only because we are going to extend certain
benefits to the farmers which should be given
to them in view of the drought conditions pre-
vailing in the State for so many years, they will
say, it is an election-oriented Budget. If we do
not increase allocations, if we do not accord
priority to the poor, the Scheduled Castes

and the Scheduled Tribes, then they
will condemn that we are  doing nothing for
them. So  both ways, they are going to

criticise us and they are going to criticise the
Budget and that is why, I am not surprised by
what they are saying.  This Budget proposes
to increase the minimum pension to Rs. 350
per month "This Budget is going to launch a
widow pension scheme to cover in the
beginning 25,000 widows. Under the
Kamaraj Harijan New Housing Scheme
now on the anvil, houses are going to be
constructed and Rs. 27 crores have been
allotted for the purpose. Then there is
Jawaharlal Nehru Scien Book Scheme. There is
a scheme for the translation of Tamil books al-

so. There is a new scheme for the
translation of Tamil  books, to start with 50
bqoks.
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As regards the Telugu Ganga Project,
Madam; about Rs. 60 crores were allotted for
it. Rs. 30 crores are now being given. Rs. 90
crores have already been given or almost
given and yet our Chief Minister of Andhra
Pradesh, Shri N. T. Rama Rao does not want
to give Krishna water to Tamil Nadu. . .
(Interruptions)

SHRI PARVATHANENI UPENDRA
(Andhra Pradesh): Ho.w does Mr. N. T.
Rama Rao come into the picture?

SHRI P. N. SUKUL: Mr. N. T. Rama Rao
has not yet agreed to release any surplus
water to Tamil Nadu and he is claiming
water from Orissa. Krishna water may go to
Tamil Nadu.

SHRIPARVATHANENI UPENDRA: Who?

SHRI P. N. SUKUL: Mr. N. T. Rama Rao.
Water from Orissa should go to Andhra
Pradesh but water from Andhra Pradesh
should not go to Tamil Nadu. (Interruptions)
I wul show you the papers. (Interruptions)-
What can the Central Government do? What
can the Congress party do if the Telugu
Desam Government of Andhra Pradesh does
not want to give Krishana water to Tamil
Nadu?

SHRI PARVATHANENI UPENDRA:
Who said that?

SHRI P. N. SUKUL: Shri N.T.

Rama Rao. Has he agreed?
SHRIPARVATHANENI UPENDRA: Yes.

SHRI P. N. SUKUL:
agreed.

No, he has not

SHRI PARVATHANENI UPENDRA; Who
said that? You have no know- j ledge Sttkul Ji,
yours is half know- ledge. You do not know that
the Telugu Ganga Project is meant for giving
Krishna water to, Tamil Nadu. (interruptions). ..

How much water
183 RS—7

SHRI P. N. SUKUL:
have you given? Rs. 90 crores
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has been sanctioned for this purpose.
(Interruptions)

SHRI PARVATHANENI UPENDRA:
We will give 15 tmc. (Interruptions).
You have not cleared the project. (In-
terruptions)

SHRI P. N. SUKUL: As regards the
problem of drinking water. Madam...
(Interruptions)

SHRI THANGABAALU (Tamil Nadu):
Tamil Nadu Government have paid a lot of
money to Andhra Pradesh. But you are not
doing proper justice to Tamil Nadu state.
(Interruptions)

SHRI P. N. SUKUL: As regards the
shortage of drinking water. Madam;
although there is already a provision i,n the
Central Budget also  there is  a provision
for one million wells, to be constructed next
year and [ hope Tamil Nadu will also get
its due share of these one million wells
besides the other things that are being done.
To-. day is Tuesday. Last Tuesday I was in
Madras, Tamil Nadu. Before speaking
about the budget I wanted tq know what the
ceople of Tamil Nadu felt about the
President's rule. I must tell you, the common
man is very happy that today there is Presi-

dent's rule  in Tamil Nadu. (Interrup-
tions).
SHRI V. GOPALSAMY: ... even

emergency was welcomed. . (\Inten tions)-

SHRI P. N. SUKUL: Common man, not
politicians. I am talking of the common man.
He is very happy, Madam. Someone told me
that before President's rule, palm oil was not
available in ration shops; but today it is
available in, ration shops. (Interruptions) The
common man is happy. They say that now it is
better. "Instead of having 'galatta' in the As-
sembly, now at least we have peace." This is
what they say.

SHRI PARVATHANENI UPENDRA:
Whenever there was an election ; where, in
Haryana! West Bengal or elsewhere; you had

given thousands
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and hundreds of crores of rupees. But the
people have not been influenced 1 by it.
(Interruptions)

SHRI P. N. SUKUL: You will see, Mr,
Upendra. (Interruptions) So, Madam, I was
saying it was not an election-oriented
budget, but it was a growth-oriented
budget.

Before I wind up my speech, Madam, i
would like to draw the attention of this
Government to. the plight of the
Government employees in Tamil Nadu. As
my friend said from the other side, they are
the lowest paid in the country today. When I
was the Chairman of the Petitions
Committee, we got a petition from the
Primary Teachers of Tamil Nadu and we
examined it. The Primary Teachers are also
the lowest paid In the whole country. The
Government employees there, in general;
are not getting their due because their pay
revision has not taken place. Some increase
in D.A. has been given. But that is not
sufficient'; that is most inadequate. For your
information, I will cite just Jour instances.

First I will give you the case of a peon.
We will compare the Central Government
peon in Madras and the State Government
peon in Madras. The minimum of the time-
scale or the Central Government peon is Rs.
750/-. That of the Tamil Nadu Government
peon is Rs. 450/-. Rs. 300 less than the
Centra! Government counterpart. And in the
total emoluments, the difference iy Rs. 350j-
Now, coming to the-case of the LDC, Class
111, the minimum of the Central Government
employees is Rs. 950/- whereas that of the
Tamil Nadu Government employee is Rs,
610/-.

SHRI GHULAM RASOOL MATTO
(Jammu and Kashmir): Mr. Sukul, may I
interrupt? It is now Rs. 2040/-according to
the Fourth Pay Commission. ~ The upper
limit of the.. . .

SHRI P. N. SUKUL: I am talking of the
minimum of the scale. In the case of the
LDC, there is a difference of Rs. 340/- in
the minimum basic pay and Rs. 470/- in the
total emoluments. In
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the case of the UDC, the Central Government
employee  gets Rs. 1200/-minimum and the
Tamil Nadu Government employee gets Rs.
705/- minimum.  There is a difference of Rs.
495/- and the total diffeience in em-pluments
comes to Rs. 579/-. Now, as regards the Head
Clerk or the Superintendent, the Central
Government employee gets Rs. 1400/-
minimum whereas ne Tamil Nadu
Government employee gets Rs. 905/-. The
difference is Rs. 495/-. But in the total emolu-
ments the difference is Rs. 506/-. So, 1 will
request this Government to look into this. I do
not know whether this Government can revise
the scales or not. Personally I think under
Piesi-dent's rule they have never done so
anywhere in India so far. They might be
waiting for a popular Government to be there...

SHRI PARVATHANENI UPENDRA;
What did you say? Popular Government?

SHRI P. N. SUKUL:..to give them
finally what they deserve to get. But
at least, if possible; some interim re
lief should be provided to them by thig
Government under President's rule so
that they are helper to whateyer ex-
teni they can te helped.................

SHRI PARVATHANENI UFENTIRA: You
said they might be waiting for a popular
Government.

SHRI P. N. SUKUL: Yes, popular
Government..

SHRI PARVATHANENI UPENDRA:
which means this is an unpopular Go-
vernment!

SHRI P. N. SUKUL: This is President's
Government, and the President is from Tamil
Nadu. So you cannot say it is unpopular
Government there. With these words I
support the Bill and the Budget.

SHRI MURASOLI MARAN (Tamil
Nadu): Madam Deputy Chairman, Mr.
Sukul went to Tamil Nadu; stayed at
Madras for two days and returned
with an impression ----------
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SHRI P. N. SUKUL: I returned with you.

SHRI MURASOLI MARAN; ... but With a
different impression and his impression is
that the common man in Tamil Nadu is very
happy about President's rule. If he sincerely
feels like that, if the other honourable
Members of his party also feel like that, then
dismiss all the 24 State Governments. Why
should Tamil Nadu alone enjoy this kind of
bliss? Let the whole of India enjoy the bliss.
And if you extend the idea further, why
should there be a popular Government here in
Delhi ? Dismiss the Government here and let
President Venkataraman rule with his
bureaucrats. Madam, this is the illusion
they want to create. In
view of the forthcoming elections they
are pouring in palmoil. So the peo
ple are happy naturally. But they
know about the palmoil that is coming
now. They know what will
happen  after some months. So,
I think the common man is getting intelligent
and he will decide later. Now taking up this
statement and the Budget I would like to say
the so-called Budget is based on the
philosophy that the people of Tamil Nadu are
gullible suckers. I would say it is. full of
deceit and deception. There is nothing
concrete or substantial to the people in this
Budget. Look at this statement in Lok
Sabha by the Finance Minister. I think he
broke die radition and for the first time for a
State Budget he added a statement also. In the
first paragraph the honourable Finance
Minister pays a handsome tribute to Dr.
MGR, Bharata Ratna Dr. MGR. Look at the
second paragraph. In the very next paragraph
the honourable Finance Minister attacks him,
attacks the previous regime. I cannot
understand this. So, it is very clear. Why
should they do it? TMs is called Congress
culture. We have seen in the recent past how
they gave support to Mrs. Janaki
Ramachandran and then suddenly, after
giving Bharata Ratna, to the husband, they
stabbed his widow in the baek. Why should
theypraisehim skyhigh? Perhaps they thought
theycould lure the people of Tamil
Nadu with the title of Bharata Ratna.
Now when it is not
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possible they start attacking him. They could
not succeed in praising '"MGR. They could not
succeed by awarding him Bharata Ratna. But
they succeeded only in destabilising the State.
I Unnk the world 'gratitude' is not found in the
dictionary of the Congress. So we are not sur-
prised on our part because we had our bitter
lessons in the past. In this statement there is a
proclamation—I would say "In the special
component plan for scheduled castes about Rs
150 crores will flow during the year 1988-89
towards their welfare schemes." I would like to
ask the honourable Minister: Where is this
amount of Rs. 150 crores in the Budget? Is it
for the entire nation or for Tamil Nadu alone?
This is my doubt. Then, Madam, on the same
day, the Tamil Nadu Government has issued a
statement an explanatory statement, and has
given it to the Press. In that it is written like
this "A sum of Rs. 150 crores would flow into
the Special Component plan for the welfare of
the Scheduled Castes in the State.". That
means it is for Tamil Nadu only. I would like
to know where this figure of Rs. 150 crores is
written in these Budget papers. I would like to
get an explanation because your counterpart in
Tamil Nadu says that it is for Tamil Nadu
alone. Here the Finance Minister has vaguely
put it and he has not committed. Then even for
Harijans. when we go dirough these papers,
we find that last year the Budget Estimate was
Rs. 54 crores which was allotted for the
welfare of the Scheduled Castes and the
Scheduled Tribes while this year they have
allotted Rs. 64 crores which is only a Rs. 10-
crores increase. But they claim that they have
given Rs. 150 crores. I cannot understand this
at all. In the same demand, Demand No. 31—
Special Central Assistance for Scheduled
Caste Component Plan it is shown that chey
had allotted Rs. 11 crores in 1987-88. again
the same Rs. 11 crores in the 1987-88 Revised
Estimates and the same Rs. 11 crores in the
1988-89 Budget, the present Budget! Then
how can it be Rs. 150 crores? 1 cannot
understand this.

Then, Madam, yesterday the honourable
Minister, Mr. Gadhvi, has made a number of
comparisons and said that they
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are allocating more for this and for that. I
would say that it is all wrong. You are
comparing it with the last year's Budget and
you are not comparing with the current
amount—the revised estimate which denotes
the actual amount spent. Why? I will show
you now.

SHRI DIPEN GHOSH; They are com-
paring it with the Revised Estimates, not
actuals.

SHRI MURASOLI MARAN: Why? Why
should they do it when both the figures are
available? Now, you say that for Education
you are spending 16 per cent more. No. You
are spending only three per cent more. Th's is
because you are comparing the last year's
Budget with your present Estimates. Why do
you leave the middle one, the Revised
Estimate, the current figure? It is because you
Want to give a wrong picture. This is wrong.

SHRI DEBA PRASAD RAY (West Ben-
gal): Madam, I want to make a submission. If
you permit me. If I am coi-rect, the Special
Component Plan is a Centrally- sponsored
programme and it is monitored by the
Ministry of Home Affairs. It is a Central
Government programme and it is specially
meant for the uplift of the Scheduled Castes
and the money comes directly and it does not
form part of the State Budget.

SHRI MURASOLI MARAN: I know it
That is why I say that there is no increase. I
have pointed out that last year it was Rs. 11
crores, in the current expenditure also it was
shown as Rs. 11 croies and this year also it is
Rs. 11 crores. Therefore what I say is that you
have not increased it at all whereas you are
trying to create a big show and a big
impression that you are pouring in money, that
you are pouring in Rs. 150 crores, for the
welfare of the Harijans and the Scheduled
Tribes. This is not true. You are only creating
an impression. This is my argument. Yes-
terday's comparison by the Minister was
totally wrong. While the current figures are
available, why don't you compare it with that?
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SHRI B. K. GADHVI: We stand by our
commitment. Don't worry.

SHRI MURASOLI MARAN: You are
going to spend Rs 150 crores for Tamil Nadu
atone?

SHRI B. K. GADHVI: Yes.

SHRI MURASOLI MARAN; Where is
the provision?

SHRI B. K. GADHVI: Don't worry.

SHRI MURASOLI MARAN: What do you
mean by 'Don't worry'? It is a very serious
matter.. .(Interruptions)...

SHRI V. GOPALSAMY: Madam it is a
very serious matter. Will the Minister clarify
it? ... (Interruptions) ...

SHRI P. N. SUKUL : He will clarify it in
his reply.

SHRI MURASOLI MARAN: I will be
grateful if he clarifies it because I could not
find it is these papers. .. (Interruptions) .. .

THE DEPUTY CHAIRMAN: You make
your points and he will clarify when he gives
the reply.. .(Interruptions).. . Order, order,
please.

SHRI MURASOLI MARAN: There is a
provision here, Madam, which is called the
Kamaraj. New Harijan Housing Scheme. I am
so happy because they are remembering Mr.
Kamaraj, even though he did not go to the
Doon School and he was an ordinary native of
Tamil Nadu. I am happy that you have created
a new housing scheme in the name of Mr.
Kamaraj. If yon want really to honour a great
leader, you should have a scheme which is real
in every sense of the term and the people
should get the benefits. But here there is
nothing new in this except the world new; for
example, even during DMK regime in 1973-74
we created a Harijan Housing Development
Corporation and in one year we constructed
60,000 houses, pucca, concrete houses. So, just
by changing this name you cannot do anything.
I do not
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understand what you mean by "new" and "fire
proof housing". What is it? Are you going to
construct thatched huts, fire proof thatched
huts?

SHRI PARVATHANENI
Congress fire.

SHRI MURASOLI MARAN: I do not
mind the scheme being populist. But this is
unrealistic. It cannot be implemented.
Already there is a scheme going on. There is
already a scheme, Harijan Housing Scheme.
Now you are creating another housing
scheme in Tamil Nadu. If you go through the
previous budget...

THE DEPUTY CHAIRMAN: You can
coniinue after lunch.

UPENDRA:

Now the House stands adjourned till 2.30
P.M.

The House then adjourned for lunch, at thirty-
two minutes past one of the clock.

The House reassembled after lunch at
thiry-two minutes past two of the clock, The
Vice-Chairman (Shri Jagesh Desai) in the
Chair.

THE VICE-CHAIRMAN (SHRI JAGESH
DESAI): Shri Murasoli Maran to continue.

SHRI MURASOLI MARAN: Mr. Vice-
Chairman, Sir, I was telling about the new
Kamaraj Harijan Housing Scheme at a cost of
Rs. 27 crores. I was also telling how this
housing scheme was coming into Tamil Nadu
Budget year after year like the Cfaarles Head.
I do remember that in 1980 Dr, MOR
announced that 30 lakh housog would be built
in three years, just in three years. At dutt time
our leader said that assuming each house
would cost Rs. 10,000, then we require Rs
3,000 crores. That means, every year we need
Rs. 1,500 crores. We do not know what has
happened to that scheme. Now they are
announcing a new Harijan Housing and they
have allocated Rs. 27 Sir, even if we assume
that each tes Rs. 10,000—now it will cost
after all, you can build only 27,000 houses.
But anyhow, because you have made it as
Kamaraj New Harijan Hous-

Officers) Amendment Bill, 1988

ing Scheme, I would like to know from the
hon. Minister as to what is "new" aibout it.
What happened to the old schemes? Then, Sir,
another, what you call-populistic scheme is
Jawaharlal Nehru Science Talent Book
Scheme. It is not at all new, I think, already in
Tamil Nadu, upto certain classes free
textbooks are supplied. After all, it is only an
extension of an old scheme. Why do you put
an international name like Jawaharlal Nehru to
an extension of an old scheme? Sir, it is all
poverty of their ideas. I pity them. Next, they
are announcing a rural women's centre. Sir,
Mr. Sukomal Sen has rightly called the scheme
as foolish populism. These are his words.: I
entirely agree with him. I do not know how
they are going to aohieve recruiting 25,000
women to encourage postponement of
marriage and postpone child birth in the case
of recently married girls. They have not given
a name to this scheme. I would suggest that
they may give Mrs. Indira Gandhi's name
because every scheme is named after one
person or the other. Sir, it is again unrealistic
and I do not know why the Centre—Presi-
dent's Rule means Central Rule—should go to
this kind of things. They are going to recruit
25,000 women. What salary are they going to
give? In Madras and other places, a helper to a
mason gets Rs. 25 per day. At this rate, you
will

require at least Rs. 23 crores. So, this is
just an eyewash scheme, I would call it.
Again, really I was thrilled by the love of
this Government towards the Tamil
language. Sir, the Finance Minister says,
because we usually do not get the statements,
but this time we have got the statement
from the hon. Finance Minister, and he
says, they want to give high priority to the
development of Tamil language and culture.
Sir, let the Centre do it. Why should you
take money from the Tamil Nadu coffers and
spend it, I cannot understand sir. it amounts
to rubbing wounds with salt. Day in day out,
you are imposing Hindi thro the backdoor.
Recently, in the IIT examination entrance test
you abolished Eng lish totally, completely
thoroughly, putt ing all the non-Hindi
speaking people a great disadvantage. Sir,
there is aproverb in Tamil:
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That means, a wolf is crying because the
lamb would be drenched in rain. Their love
of Tamil is like the love of wolf towards the
lamb. They are shedding crocodile tears for
our language. Sir, the next thing is that they
are saying that they will translate Tamil
works in other languages. There is Sahiya
Akademi in Delhi. What is the Sahitya
Akademi doing? If you really love the
language, you can make a request to the
Sahitya Akademi to publish and translate as
many books as possible from Tamil to other
languages, but instead they are spending our
own money to spread the Tamil language.

SHRI B. K. GADHVI: Tamil Nadu money
for Tamil language.

SHRI MURASOLI MARAN: We can take
care of ourselves you are spending crores and
crores of rupees for development of Hindi
language. Can you not spent 5 per cent or 10
per cent for the development of regional
languages?

(Interruptions)

SHRI B. K. GADHVI: Why don't you show
your gesture?

SHRI MURASOLI MARAN : Another
fantastic idea, Sir. I was talking to Bala-ramji.
It is proposed that those who sing songs in
temples, will be given pension, monthly
pensions. Very good scheme. As he has rightly
pointed out who will get it ? After they cross
60 years. Why don't you be generous if you
want to really help this vanishing species, in
the sense that this kind of skills are not
practiced now-a-days. Why should a man wait
until 60 years ? And who knows whether he
lives till then, whether he escapes poverty till
then and only after 60 he will get it. I would
request the hon. Minister at least to change it,
amend it and give grant to all irrespective of
age. (Time bell rings).

Sir, these are the schemes The budget
demands are full of false statements, mis-
leading statements, I would call them. I have
already shown certain things. See, for
exfmple, the State Government note
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which says that they are spending more for
agriculture. No. In fact last year the revised
estimate is Rs. 171 crores for agriculture. This
year they are spending only Rs. 147 crores.
Sir, civil supplies is a very important item.
The revised estimate is Rs. 202 crores. Now
they have allocated only Rs. 157 crores. So, I
can go on like this. The handloom is an im-
portant sector. But look at the fate of
handloom. Revised estimate is Rs. 22 crores.
Now they have allocated only Rs. 20 crores.
Then take housing, the revised estimate is Rs.
30 crores. At present they have allocated only
Rs. 5 crore Sir, this shows that all these
important sectors have been neglected
contrary to your claims because you choose
your figures very conveniently for you. It is
always usual to compare the latest figures of
what you are spending currently and with
what you are gein? to spend next year No you
have not done like that. Therefore, I am
telling you that in Tamil Nadu alae there are
200 sick units. In Ambactn industrial estate
alone 150 urnf? have been dosed dnwn. Boity
la fifty thousand workers have been thrown on
the street. Sir this Hudgel dies not Like care
of all these things.

THE VICE-CHAIRMAN (SHRI JAGESH
DESAI) Now, last point

SHRI MURASOLI MARAN : We cannot
find fault either with the hon. Minister or with
anybody, it is the characteristic Of President's
rule. The bureaucrats will always prepare an
accountant's Budget The wonderful thing here
is, the statement of the hon. Minister and the
Demands for Grants do not tally. This is
because one is prepared by the hon, Min- .
ister for politcal procapanda and the other is
prepared by the bureaucrats for purposes of
accounts. The difference is so glaring that I
think the people of Tamil Nadu would
understand.

Sir, the President's Rule is nothng but an
extension of the Delhi Durbar; rule by the
Centre, by remote control. It is totally
insensitive to the needs of the people and that
is why they could not understand the needs
and aspiration of the people. Like my friend
from the Marxist Party, Mr. Sukomal Sen, I
also demand that there
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should be immediate poll. If you want to
wait till such time the Congress Party is
able to develop and grow, I think, you have
to wait for another century. Therefore, 1
would request the Government to hasten
the elections so that popular rule can be
restored in Tamil Nadu soon. Thank you.

THE VICE-CHAIRMAN (SHRI J A-
GESH DESAI) : Parvathaneni Upendra.
Not more than ten minutes.

SHRI PARVATHANENI UPENDRA:
f will finish in ten minutes.

Mr. Vice-Chairman, Sir, before 1 give
my brief comments on the Bills, I would
like to refer to the political situation in
Tamil Nadu prior to the President's rule and
now There is no parallel to the sordid
drama enacted in Tamil Nadu just before
the imposition of President's Rule and there
cannot also be a bigger betrayal of one's
own friend You confer the highest national
award, Bharat Ratna, posthumously on
MGR.

SHRI P. N. SUKUL : Is it a betrayal ?

SHRI V. GOPALSAMY: It is betrayal
of the title 'Bharat Ratna

SHRI PARVATHANENI UPENDRA:
Immediately, within a few days, you betray his
widow, you betray his party and pull down the
Government. It is surprising that till the time of
the voting on the confidence motion, till about
7.30 in the morning on that day, Mr. Buta Singh,
on behalf of the Congress (I) at the Centre had
been assuring Mrs. lanaki Ramachandran of the
continued support of the Congress (I). Suddenly,
something happened and the pretext was that
some MLAs were being influenced, as if they do
not know the art of influencing MLAs. They are
adept in this art. They made some allegations to
pull down the Government there. They said they
would honour only the undivided legacy of
MGR. I do not know what they mean by this
term 'undivided legacy'. They should explain
this. I hope, the hon. Home Minister would
explain this. By this, do they mean the reunion
of the factions led by Mrs. Tanaki Ramachan-
dran and Miss Jayalalitha? I do not know what
they mean by this.  But they have
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tried their best to divide that party. At the
same time, they talk of  undivided legacy.
Sir, this is the art and game of the Congress (I)
at the Centre to divide the parties in the
States, wherever possible, by all means: covert
and overt, honest and dishonest. They tried it in
Andhra Pradesh. They had successively
tried in Punjab. They had tried and failed in
Assam. This is their art. Therefore they
cannot fool the people by saying that they would
honour only the undivided legacy of MGR.
This is only a false excuse which they i
given. The real intention is to somehow briny
back Congress into power there. A very fond
hope, as Mr. Maran has just pointed out.
He gave you a period of  a century, but it is
not enough, it is beyond, much  beyond that.
You have no hope in Tamil Nadu any time, for
times immemorial.  All along, you have
been been hiding  under the cap of MGR and
gettinga  few seats. Now a.lso, unless you
catch the paloo of one of the ladies, you cannot
get even a dozen seats there. You nay pose,
you may behave valiantly and put up a brave
appearance but ultimately your survival depends
on your alliance with one of the factions and
that you will do. You ditched Mrs. Janaki
youmay  ditch Jayalalitha also and join hands
with Janaki again. That is going to happen.
You might send Mr. Moopanar who has adopted
the art of late Mr. Kamaraj in diplomacy.
(Interruptions), He is a nice man: he knows
politics well: but in spite of his art; you are not
going to succeed there. We will have the
company of Mr. Moopanar here very soon.  So
your fond hope of first strengthening the
Congress (I) party and then only holding the
elections will not cut any ice. Therefore, the
only solution for you is to hold elections as
carly as possible because this kind of
euphoria which you create in one or two
months will not last long, You will pump
supplies, you will pump palm oil to gtease them,
but it will not last long. You have done it in
West Bengal, you have done it in Haryana,
you have done it in Tripura. In every State you
promised to pump in money, pump in supplies,
but after the elections you have stopped
everything. That is what you have been doing.
These things will not help you in getting seats
that has been proved very often in Many
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elections. Therefore, the best course is to
have immediate elections there and handover
the administration of Tamil Nadu to whosoever
wins the elections. In any case, it won't be
you. So,it is better you hand it over to the
popular government there as early as possible.
And it is all the more necessary because ~ you
have seen the Governor's role there under the
Governor's rule. He is a very eminent
adminstrator but look at his actions during the
recent Bharat bandh. The largest number
of arrests have taken place in Tamil Nadu, over
40,000. In no other State this has taken place.
Probably, the Governor had just arrived and
he wanted to show how strong he is. 40,000
people he got arrested; unheard of in the past.
This kind of autocratic rule prompted by the
Centra cannot last long. This has to be ended
and for this purpose elections have to be held
as early as possible. Sri Lanka problem is
still hanging fire with all  its ramifications in
Tamil Nadu. With your policy now in Sri
Lanka you have no credibility in Tamil
Nadu.  The more the Centre is in picture in
Tamil Nadu, the more the Sri Lanka situation
will be aggravated. Then the fall out would
be much severe. Already hot feelings are
lhere. People are bitter about it. ~ You have
sent back a few hundreds of refugees but more
than a lakh are still there and the repercussions
are going to be there. Besides this, the cost
of living in Madras city ~ and Tamil Nadu is
rising because of the IPKF operations. The
supplies for IPKF are being sent ~ from Tamil
Nadu and therefore the prices in Madras city
and Tamil Nadu are rising. This is being
resented by the people there.

The Budget as such contains many po
pulist schemes, I do not object to that.
I do not object to these schemes.

|

welcome them, although these have been re-
named. The only thing is that here also, as in the
Central Budget, the ruling party at the Centre
has no hesitation in introducing such schemes,
while at the same time criticising other
governments when they take up some welfare
measures; they call these as populist schemes
undertaken at the cost of development. All along
they have been criticising them. But
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now when the time comes to win elections, to
win the support of the people, they resort to
all this sort of things. But people do
understand these games. Jobs for women
mid-day meal which they criticised earlier—
all these schemes are there.

About one thing I am very happy, that is a
provision has been made for Telugu ganga
project. Rs. 30 crores will be given to A. P.
Govt and one more instalment is due to be
paid to the Anihra Pradesh Government.
That also should be provided for. Whether
the Centre gives clearance or not, we are not
bothered. The Telugu-Ganga work is going
on and we are committed to supply water to
Madras city and it will be done; the work is
in progress. We do not care whether the
Centre gives the clearance or not. The
Andhra Pradesh Government is executing
the scheme. Therefore the remaining instal-
ment of money also must be provided and
paid to Andhra as quickly as possible.

My last point is about cooperative societies
and the agricultural service cooperative
societies, I do not know why they are
extending the term of special officers by six
months. From 1983 onwards the rules
have not been framed. In some places, from
1976 onwards, Special Officers are working.
I do not know why elections could not be held
so far. In Andhra Pradesh we have completed
the elections. Karnataka has done it.  In
many States it has been done. Of course the
Congress-ruled States never hold elections
eitherto  Panchayati raj institutions or
cooperative institutions. Tamil Nadu has
such a good network of cooperative
institutions, but I do not know why they could
not hold elections so far. Rules should be
framed as quickly as possible. At least this
good work this Government, under the
Central rule, should do, i-e. of framing the
rules so that elections could be  held
immediately after the Assembly elections.
Thank you.

SHRI N. E. BALARAM; Sir, I am
not for imposing President's rule in any
State. Of late I am quite convinced
about it when I see the way the things
are developing in  Punjab.Whateverthe
Central schemes are there, it is a tall talk;
they are not able to have  an
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effective administration anywhere. Even
though they have said in the speech that they
have taken effective steps to tone up the
administration in Tamil Nadu, I do rot think
they will be able to have any effective
administration there.

Now coming to the Budget, some of the
main points that are agitating the minds of the
people in Tamil Nadu, do not find a place in
the Budget. I am talking about some of the
main points. One is about power shortage.
There are two States which are seriously
suffering from power shortage in India now.
one h Kerala and the other is ramil Nadu. The
power shortage in Tamil Nadu will come to
about  50—60 per
cent and it affects inter-State schemes.
Whatever you plan about the implementation
of agricultural schemes, if you are not able to
tackle the power problem, you cannot tackle
the problem of agri-cultural production in
Tamil Nadu also. Lakhs of pumpsets are
operating in that area. I tried to find again and
again if there is anything. There is nothing. I
do not know what the Centra] Government is
going to do about this thing. They must tell
something at this time what they are going to
do in Tamil Nadu to find a solution. This is a
serious problem. That is one of the problems
which has not been mentioned in the Budget
speech.

Number two, as my friend, Mr. Upendra,
said, what about the implementation of the
Telugu Ganga Scheme? They gave a big
hope. The Tamil Nadu people are waiting for
it especially the people in the city of Madras.
He was telling me that the drinking water
problem in Tamil Nadu is somewhat better
now. Comparatively, maybe for some days
they will be getting some more water But
the problem is there.

HU MURASOLI MARAN: Sum-
mer is yet to come.

RIN. E BALARAM: Even now Thim to go
to south-west MadrasEven now, women have
to waitfor three, four hours to get a pot  of
water. The drinking water problem is
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very much there in Tamil Nadu. This talk of
Telugu Ganga was there for the last three
years. Nothing has been mentioned about it.
Simetimes it was said that the NTR
Government was not agreeing. It is not a fact.
Everyone knows that the NTR Government
was prepared. In fact, they have started the
Scheme. The Tamil Nadu Government was
also prepared. Why do you stand in the way?
What is standing in the way? These are some
of the great problems facing the Tamil Nadu
people.

Now I come to another problem. It may be
a controversial problem, but I want to raise it.
As far as agricultural production in Tamil
Nadu is concerned, tackling the Cauvery
waters is a very important thing. But it
involves three States, I know that. I know the
difficulty of that problem. Karnataka is in-
volved, Kerala is involved, Tamil Nadu is
involved. I don't know who is going to reply.
Whosoever may be replying, I want to remind
the Ministers that five years back there was
almost an agreement on this question among
these three Governments. But somehow it did
not happen. There was about 99 per cent
agreement reached among these Gov-
ernments, But afterwards we heard nothing.
Now, in the Tanjore area, the Cauvery belt
area, if you want the cultivation to improve
they require some amount of the Cauvery
waters. But it cannot be done without
permission without giving any disadvantage
to Karnataka or Kerala. There should be
consultation among all these three
Governments on this problem to find a
solution. But nothing has been mentioned in
this Budget about what they are going to do
on this question. This is a serious problem.
That is worrying everybody. In the southern
part of Madras there is a serious problem.
That also has not been mentioned in this
Budget.

Now I come to some of the schemes
mentioned here. They have awarded the
Bharat Ratna to Shri M. G. Ramachandran.
He had a pet scheme, a very famous scheme.
He was very proud of that scheme. That is the
3-millton houses scheme in Tamil Nadu. He
armouri-ced it three years ago. That is one of
the famous M. G Ramachandran schemes.
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I do not know what happened to that
scheme. The scheme from the 30-lakh
housing scheme has come down to 10,000, or
20,000 or 25,000 or 40,000 or 50,000 Kamraj
New Harijan Housing Scheme. I don't know
what has happened to that scheme. I would
like to know this. It was being
implemented from 1986 onwards. What
has happened to that scheme) 1 would
like to know if you have dropped that three
mil-3 P.M. lion houses scheme. Iread the
Budget papers again and again hut I don't
find it at all.

In the Budget speech I find there is a
mention about a special scheme for the
Scheduled Castes and Scheduled Tribes. It
was said that vhey have allotted Rs. 150
crores for it. But in the Budget papers, which
I have read again and again, I could not see
the amount for the scheme anywhere. The
maximum allocation made under any head is
not more than Rs. 64 crores.

The Central Government has now taken
over the Administration of the State. Recently
there was a strike by the Electricity workers
throughout the country, but, except Tamil
Nadu, nowhere else such a drastic measure
has been taken that seven days' wages of the
workers have been cut because they went on
strike for one day. This has never happened in
any State. This strike was there in several
States but in Tamil Nadu alone seven days'
wages have been held up by the Government.
I do not know why you are doing like this. Is
this your labour policy or attitude towards the
agitation of the workers? If it i so, then I can
say only this much that bad days are ahead for
you.

In Tamil Nadu, the Opposition parties
are not being allowed to use microphones
while the Congress (I) party is making
use of it.

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AF-
FAIRS (SHRI M M. JACOB). They are
misusing it.

SHRI N. E. BALARAM: They are mis-
using the mike? The Opposition parties
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are told you should use only boxes, but I have
seen the Congress people using mike. This is
happening after the Centre took over the
administration ~ there. Even in  the
implementation of the ordinary law and order
questions you are discriminating. Every
Opposition party knows it, but I do not know
why they are silent about it.

Since this is the only time when 1 can find
out what is really happening and what is very
important for the Tamil Nadu people, 1 would
like to psk one thing. 1 understand some talks
seme dialogue some contacts are going on
between the Central Government and the
LTTE leaders in Sri Lanka. This is a fact. I
don't know whether they have agreed on the
Indo-Sri Lanka Accord, but my question is
why should the Government not tell
Parliament about how the talks are
proceeding, It is reported in all the papers that
Prabhakaran is agreeable to the Indo-sri
Lanka Accord. The Government of India has
not denied this report. It is a fact that they are
having dialogue and talks. Why do they hide
those facts before the Parliament? I am for it.
I am for dialogue. 1 am not opposing that
dialogue. But what is the dialogue going on
there? Where are we now? I would like to
know that because it is a very serious problem
not only for Tamil Nadu people but for the
whole country. I know that everywhere
people are very much worried about that
problem. So you tell us about what is hap-
pening. Why do you keep it as secret?

Now you are prepared to talk to seces-
sionists. You don't hesitate. In the last session
1 was hearing Members from the other
Benches speaking about destabiiisa-tion
theory. For how many hours, I do not know.
Nobody is going to destabilise the country.
They have not done that. But nobody from the
Congress Benches talks about destabilisation
because now your party is talking directly
with certain sections of destabilises. Now, it
is a fact.

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI): Please conclude.
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SHRI N E. BALARAM,; I am concluding,
Sir. What is happening? They are talking to
Prabhakaran and we are all — anxious to
know about it because we are all very
much worried about these developments
there. We would like to know what is
happening between the Government and
Mr. Prabhakaran. Is there any possibility of
agreement? I am for it Let them tell us.

SHRI GHULAM RASOOL MATTO:
Ask for more money.

SHRI N. E. BALARAM; I am not ask-
ing for more money. Money cannot solve
that problem.

SHRI PARVATHANENI UPENDRA:
Money they will give at any rate. They
will give definitely.

SHRI N. E. BALARAM: So, 1 would
like to know what is happening. Don't use
Prabhakaran for your own election
purposes. You are trying for that. Every
action, every step taken by the Government
of India, whatever they speak outside,
whatever they speak openly in the last
three or four months they have something
in their minds, that is, in the direction of
elections. Their main aim is how to win the
elections. For that they are prepared to go
to any extent.

SHRI BUTA SINGH You are grossly
mistaken.

SHRI N. E BALARAM: I am thankful
to you. I am the last person to say like that.
If you say like that, then, I will agree. But
my impression is that you are moving
towards that direction. What I say is that in
this budget you have left out some of the
main problems and 1 would like to know
why they were left out and what are the
solutions for Hose.

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI): Shri M. S. Gurupada-
swamy. Not more than ten minutes.

SHRI M. S- GURUPADASWAMY: 1
will sit down if you don't want. If you
warn me even before I commence, T will
sit down. It is not fair.

[29 MAR.
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SHRI PARVATHANENI UPENDRA: He is
givins you ten minutes. He has warned me
also,

THE VICE-CHAIRMAN (SHRI JAGESH
DESAI); There is so much of work. You can
highlight the points.

SHRI M. S. GURUPADASWAMY:

Mr, Vice-Chairman, Sir, one cannot think or talk
of Tamil Nadu without talking of Tamils in Sri
Lanka and Sri Lanka Tamil refugees in Tamil
Nadu, Regarding Tamils in Sri Lanka. I would
only like to say that the Government is following
a very short-sighted policy. The
Government should agree to negotiate with LITE
leadership without insisting that they should
surrender their arms first and accept the accord
first before talks begin. 1 said it earlier in my
speech that even in war, in the battle-field
talks go on for peace and for peaceful settlement,
The LTTE men are our own people. Tamils
there are our own people. Therefore, the Gov-
ernment of India should not make an issue
of this—prior surrender of arms and prior
agreement to the Accord before negotiations
begin. I amtold that the LTTE leadership has
agreed to lay down arms. Itis good. They have
agreed to go along with the Government in respect
of the Accord. When that is so, the
Government should respond positively to start a
dialogue with them. = Whether a dialogue has
'been started or not, I do notknow. I am not
aware of that. My friend has referred to that.
But I would like the dialogue to be started with
the LTTE leadership immediately when they
have already agreed for laying down arms,
when they have said, "we bid farewell to arms"
and when they have said that they would abide
by the Accord, by and large.  This is my first
point.

I have said Tamil Nadu cannot be discussed
without discussing Sri Lankan Tamil refugees in
Tamil Nadu. There are more than one lakh
refugees. In the meantime, the Government of India
should take all steps to transport these refugees to
Sri Lanka and rehabilitate them. Instead of fighting
the LTTE men there, let the IPKF also take up
rehabilitation of [ these refugees in Sri Lanka.
The rehabi-
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litation of these refugees may prove a big
bottleneck later on. Therefore, my point is,
they should be transported to Sri Lanka and
proper conditions should be cre&ted by the
IPKF for their rehabilitation. This is my
second point.

I cannot talk of Tamil Nadu without
referring to Tamil in Tamil Nadu and th;
Tamil language. The Tamil language has
become a live issue, has remained a ive issue,
for long. I do not subscribe to linguistic
fanaticism anywhere because 1 regard
language as a vehicle of expression alone but
language is important for carrying on social
life. Since Tamil Nadu has made this a very
big issue, I would like the Government of India
to evolve a suitable all India language policy,
appropriate language policy and implement it.
The irritants, the causes for irritation on the
language anywhere should be removed and
that is very necessary for strengthening our
nation, for strengthening our national unity. It
is very necessary for our internal stability and
therefore, steps have got to be taken to im-
plement the three-languages  formula
throughout India and the irritants, the causes
for irritation, the provocation which are in
Tamil Nadu or elsewhere have got to b,
removed. Thirdly, Sir, I cannot think of Tamil
Nadu without thinking of devolution of
powers and the Centre-State relations. Sir, [
will not be out of place if I say that I am really
sorry that some previous arrangements made
have been given up. I do not know why. The
Zonal Councils were thought of as a device,
as a mechanism, as a sort of way out, to
remove inter-State tensions, inter-State and
Centre-State differences. For a long time,
these Zonal Councils have not met. The Home
Minister used to preside over these Zonal
Councils. Why have these Zonal Councils not
met at all these years? What are the reasons' it
because this mechanism has failed? Is

because the Government of India thinking
of some other device which I do not know
which I am not aware of? Is it because there
was opposition to Zonal Council meetings by
any State? Why? I think that device should
have been deve-
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loped into a statutory inter-State council The
Sarkaria Commission has devoted ught on this
and previously, the Reforms Commission had
discussed this matter threadbare. They have
said that the Constitutional stipula-in this
regard has got to be implemented. In the
interests of good relations, harmony and
understanding between the Centre and the
States and among the States, an inter-State
Council should be set up. As the Sarkaria
Commission had said specifically, they would
go along with the recommendations of the
Administrative Reforms Commission and they
would support the immediate setting up of an
inter-State Council with the Centre Minister as
its Chairman and the Chief Ministers as
members. Perhaps you ate aware that there is
no area in the country which is not
overlapping, though there are the Central List,
State List and the Concurrent List. In all these
Lists, these subjects have been enumerated.
There is demarcation of a sort. But, neverthe-
less, these subjects are overlapping. Even the
subjects coming under the Central List come
in a way under the State administration. And
those subjects which come under the State
administration, come under the Centre also.
Likewise, the subjects in the concurrent list
Therefore, Sir, with a view to have a balanced
administration, a balanced polity it is
necessary to have an inter-State council as
envisaged by the Constitution.

Lastly Sir,—because I know you may ring the
bell at any time—I would like to make a
reference to the appointment of Governors.
Recently, the Government of India has
appointed Mr. Alexander as the Governor of
Tamil Nadu. I cannot think of Tamil Nadu
without thinking of Mr. Alexander also. I
have said long back and I maintain that even
now, that it is not a good practice to appoint
ex-offi-Governors of States. I have got strong
objection to appointing ex-bureaucrats as
Governors, as Constitutional heads of States.
The main reason these officials have
functioned as officials here at the Centre, may
be at the State level, under civil leadership,
political leadership, of the country.
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And they have been accustomed to carrying
out orders issued by the Ministers and
Ministries. When such is the type of en-
viornment under which they had worked, I
think it is wrong and improper to appoint
such officials, who had served as public
servants for 30—35 years, as Governors of
States_ It is very wrong. Once a subordinate
of a Minister cannot sit as a Governor of a
State. I know many instances in the past
when former officials had been hoisted and
foisted as Governors over the head of
Ministers whom they had served earlier.
Therefore, I think it is a very wrong practice
and it should not be done. I have no
particular dislike for Dr. Alexander. As a
class bureaucrats should not be appointed as
Governors.

Finally, may I say that elections have to be
held. I think the voters' lists will be ready by
May end or so. Unless the voters' lists
are revised, perhaps it is not good to hold
elections. I am  told the voters lists
will berevised by May 6, Elections should
be held immediately after the revision of
voters' lists. And then, before that, I would
like to know whether is is possible tto think
of  delimitation  of constituencies. We
have been telling the Government since the
last two or three yuars that delimitation of
constituencies is due, very much due, after
the last census was done. But till today
Government is dragging its feet for =~ what
reasons [ donot  know...

SHRI PARVATHANENI UPENDRA:
To delay the elections.

SHRI M. S. GURUPADASWAMY: I
don't think they are so mean. Mr. Upendra
does not see anything but meanness in them
because of his bad experience.

SHRIPARVATHANENI UPENDRA:
Once bitten, twice shy.

SHRI M. S. GURUPADASWAMY:
Therefore, 1 could like to urge upon them,
'Start with Tamil Nadu and let them finish
delimitation of all constituencies."

With these words I reiterate that the
suggesions I have made in my speech may
be taken up and given due consideration.
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SHRI JASWANT  SINGH (Rajasthan): Mr.
Vice-Chairman, having before us for
consideration four legislative measures— The
Tamil Nadu Appropriation Bill, 1988; The
Tamil Nadu Appropriation (Vote on Account)
Bill, 1988, The Tamil Nadu Agricultural
Service Cooperative Societies (Appointment
of Special Officers) Amendment Bill, 1988 and
The Tamil Nadu Cooperative Societies
(Appointment of Special Officers) Amendment
Bill,"  1988— my principal reaction to them,
these four pieces of legislations is about the
manner in which we are engaged in considering
matters related to Tamil Nadu—it is one of
unreality. The overall impression  conveyed
by the debate, since this morning is of hollow
and shallow chitchat masquerading as conside-
a-tion of the serious issues that Tamil Nadu is
throwing up. [ would be failing in my task if I
did not  point out  that we are engaged in
this debate in a proforma manner, as if an
exercise has to be causual-ly gone through
merely because it happens to  be a necessity
art empty gesture, devoid of substance and,
Sir, I am also rather alarmed at the

adoption of hypocrisy in the
consideration of the issues and
questions  that Tam<I Nadu has thrown up.

The statement itself of the honourable Minister,
which has accompanied the presentation of
the Tamil Nadu Budget in the other House,
without meaning any personal disrespect to
the honourable Minister of State for whom I
have very high personal regard, is a
perfunctory,  hollow  and politically
unconvincing document.

Sir, Tamil Nadu has thrown up a number of
issues in the recent past. Because we are
considering for legislative measures, relating
specifically to Tami] Nadu, I think the present
is the proper opportunity for me to try and
identify those issues as I see them.

The first is about fact and truth. It is not
sufficiently well appreciated that facte are not
always the truth though truth will always he
factual. But a mere recitation of facts is not
truth, is not to be truthful, and the sad episode
of the Chief Ministership of Mr. MGR is an
example of it. All of us are engaging ourselves
in a great
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deal of hypocrisy when we refer to that Chief
Ministership in euologistic terms, I am not a
participant in the politics of tamil Nadu, in the
sense of being a directly involved participant.
Yet I am an observer and I am saddened by the
hypocrisy which has cloaked that Chief
Ministership. It is a well enough known fact.
And the fact is that, sadly enough, in his later
days, Mr M.G. Ramachandran was a crippled
man and he had lost his faculties. The truth,
therefore, is that there was no Chief
Ministership existing in that State. That is the
truth. But the fact that is being put 'across to us
is the award of the highest possible dislinction
that the Republic of India can confer-upon its
citizens to a deceased gentleman. I 'am
restrained by propriety and inhibited in
explaining further what I want to say. What I
am trying to 6ay is that the Government is,
because of its preoccupation with hypocritic'al
attitudinising, falling into the classic trap of
fact versus truth. The victim of all this,
inevitably and unavoidably, Sir, is the State of
Tamil N'adu and the people of Tamil Nadu.
Unless the State of Tamil Nadu Tecognises and
unless the people of Tamil Nadu recognise
what has happened and what continues to
happen and is being done now. we will
continue to engage ourselves in a charade so far
as that very important, very beautiful and very
vital part of the Republic is concerned. Let me
illustrate another 'aspect of this hypocrisy.

In my home State, a misled young girl
immolates herself on the funeral pyre of her
husband. The whole of the Union is then
engaged in an exercise of anti-satr' legislation.
The ruling party engages itself in condemning
us in Rajasthan as backward and unthinking.
But, on the death of Mr. M.G. Ramachandran,
some people also committed suicide by
burning themselves and the State then goes to
the extent of rewarding them monetarily. I do
not know exactly the figures; but I think it is
ten or fifteen thousand rupees per head or
something like that. It is a reward that is given.
But reward 'for what? Reward tot what kind of
madness? What kind of flliar obligation was it
that they
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had to indulge in self-immolation, they had
to immolate themselves, on the death of the
Chief Minister? If in Rajasthan it is an evil
event, in Tamil Nadu it becomes something
for which the State rewards monetarily, I
stand also to observe that a current leader,
one of the principal actors in the current
drama being unfrf.ded in Tamil Nadu, in fact
and obviously as an act of expression of her
devotion or whatever to the deceased, Mrs.
Ramachandran, says that she was on the
verge of committing 'sati on his death. Now,
I cannot) reflect on all these aspects and....

THE  VICE-CHAIRMAN (SHRI JA-
GESH DESAI): Time is very  much
limited.

SHRI V. GOPALSAMY; An interesting
point he is developing! (Interruptions}

SHR1 JASWANT SINGH; Parliamentary
time is always limited. I appreciate that point,
and I must abide by your instructions.
However, the substance of what I say is the
preoccupation with hypocrisy. Of course, Mr.
Vice-Chairman, Sir, we will go through this
exercise. We will pass these four pieces of
legislation. Why four? If you brought in forty,
given the kind of blind obedience -that the
treasury benches subscribe fo and we being in
inconsequential numbers in the Opposition,
those forty might also be passed. But the
substance of the questions that Tamil Nadu
has thrown up will remain, whether I have the
time to articulate on them or I do not have the
time;.

The next point that struck me while
listening to other speakers...

SHRI PARVATHANENI UPENDRA: I was
told that what she really meant was that her
party would commit 'satp with the Congress
party! (Interruptions)

THE VICE-CHAIRMAN (SHRI JA-
GESH DESAI); You are saying this after a
long time.
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SHRI BUTA SINGH: You are manufac-
turing a joke. (Interruptions)

SHRI JASWANT SINGH: The other aspect
that struck me was the aspect of illusion and
reality. I am struck by this enormous gap
between the reality of Tamil Nadu and the
illusion that we ate creating about Tamil Nadu
here. I would like to illustrate. The two Bills
which the hon. Minister Shri Bhajan Lal
moved, botJu of which really relate to not very
significant legislative measures as such, are
empowering provisions. They extend the life of
cooperative societies by another six months so
that that State is thus enabled to hold these
elections. A number of speakers also asked the
same question: why were these elections not
held for the last 11 years? Now you want to
extend by six months. But these elections were
not held for the last eleven years. Yet you
awarded 'Bharat Ratna to the deceased Chief
Minister for upholding the highest standards of
democracy in the country. It is not a happy
function to perform, to criticize somebody who
is no longer living. Nevertheless, I will be
failing in my task if I participate in this
discussion in a proforma manner. But I would
like to enguge myself, no matter what anyone
else might do. in this point about illusion and
reality. You awarded 'Bharat Ratna' and you
bring forward this legislation also. Here I do
not want to repeat that this is hypocrisy. The
drafting and the phraseology and the syntax are
not only inelegant but these are so patently
crafted by somebody in an office somewhere
under the direction of someone that not even a
pulse beat of sincerity speaks out from these
sentences. yoUu wish and you want us to
subscribe and not recognize that there is a huge
gap between the illusion and reality of Tamil
Nada.

[29 MAR.

Sir, I have a third observation to make and I
request your indulgence. That observation is
about political chicanery and honest
commitment to public service. I cannot stand
on judgment—certainly not on the eminent
men of the treasury benches. And who am I to
judge the commitment to public service of a
deceased Indian? I don't judge. Events judge.
And when events judge, a conclusion is drawn
that we are
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once again failing ourselves and failing the
nation, We wish that our patent political
chicanery be treated as commitment to public
service. Public service is a call It is not a
convenience. I don't have to elaborate this
point. Therefore I would like to go to my next
point which is that Tamil Nadu also
demonstrates to me a devaluation of all
norms, of all institutions and most of the
individuals. This point too I will not elaborate
because this is something that one is
witnessing throughout the country.

I am nevertheless struck by one other
aspect and that is the hypocrisy of false
iconography. Let me try to explain the hy-
pocrisy of false iconography. You want to
start a housing scheme and, therefore, you
call it Kamaraj New Housing Scheme.
Suddenly poor Kamaraj is resurrected from!
somewhere. Forgive me if I hurt anyone's
individual sensibility on it. Suddenly, as an
afterthought Pandit Nehru should also be
combined with Kamaraj and a Nehru Book
Scheme is thought of. This is the kind of take
iconography where every road must be named
either after Indira Gandhi or Sanjay Gandhi
and every township must be named only as
Gandhi Nagar.

SHRI B. K. GADHVI: Deen Dayal Upa-
dhyay Hospital.

SHRI JASWANT SINGH: Absolutely I
quite agree with you. Even if it is Deen Dayal
Upadhyay Hospital, I quite ngree with you. I
entirely agree with hon. Minister of State for
Finance because, in fact, he is underlining my
own concern. I am struck and now this
intervention permits me to say it. Now, if you
give me time, it will interest you a great deal.
In fact, I don't see why a hospital which was
constructed by somebody really with the
contribution of somebody else should be
called Deen Dayal Upadhyay Hospital at all. I
quite agree with you. Mrs. Gandhi once visited
a village in my home district of Barmer. Now
there is a village called Bhu. Bhu is a name
which the city people cannot accept easily as
the name of a village. It is a remote village.
She visited it during a famine year. She said
that this village-must henceforth, be called
Shastri Nagar, from then onwards. Now a tiny
little vil-
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[Shri Jaswant Singh] lage lying somewhere
in the heartland of Barmer was renamed as
Shastri Nagar. You may rename it as Shastri
Nagar, but it will never become Shastri Nagar.
This will interest you very greatly. I was
reading a very interesting foreign report about
names of places. While waiting for my
intervention I came across a very interesting
example of what is currently taking place in the
Soviet Union on exactly this very issue. The
point that comes relates to Estonia. As you
know, in Estonia they have recently been
having a lot of trouble. The Estonian republican
national sentiment, in fact, has been
manifesting  itself. = General  Secretary,
Gorbachev has therefore now decreed that a red
book be published in the Soviet Union in which
the historically established names of places in
the Soviet Union be established once and for all
and not changed. It will take me a little time.
The point I am trying to make is about this false
iconography of giving eminence through
names, In Tamil Nadu you wish to have a new
housing scheme. By all means have it. But why
this false namification of Kamaraj Scheme? Sir,
you have been very indulgent. I will conclude
by just two other observations in the context of
Tamil Nadu. I am led to the conclusion that the
fonrwer Governor Khurana did exactly what
the Central Government wanted him to do. And
when, unfortunately, what the Central
Government wanted him to do had already been
cooked into an omelette, they found that this
omelette was unsavoury and, therefore, they
decided and instructed Governor Khurana,
"now unscramble that egg" an impossibility.
And because Governor Khurana could not un-
scramble that political agg which was of the
Central Government's own limited political
thinking and making, therefore, Governor
Khurana pays with his Governorship and you
summarily summon somebody from London,
albiet a very eminent and distinguished civil
servant. The point, however, is not how
individually distinguished and eminent these
Indians are. The point is; When will you call a
stop to the misuse of the role and function of
the office of Governors? You cannot gorern the
whole of the country through merely Governor.
Take this from me.
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Secondly, there are a great many simi-
larities which frighten me currently between
Punjab and Tamil Nadu I will not elaborate
except to go to the next point, which is: How
do I draw a nexus between Punjab and Tamil
Nadu? And that nexus to me is provided by
the continuing turmoil in Sri Lanka, the
overlapping of the troubles of Sri Lanka as
the domestic travails of Tamil Nadu your
treatment of Sri Lanka, your earlier playing
with the Sri Lankan situation as if it were an
extension of Tamil Nadu's politics. Now,
inevitably, when Sri Lankan troubles re-
enter India, and your own incapacity to
conceptualise all this, I draw, therefore, a
parallel between Tamil Nadu and Punjab.
And 1 would like to take this opportunity to
caution the Gov eminent. Hereafter it only
remains for me as a proforma exercise to say
that because of these issues 1 oppose these
four pieces of legislation which otherwise by
themselves are entirely routine and
acceptable to me,

SHRI M. VINCENT (Tamil Nadu): Mr.
Vice-Chairman. Sir, I thank you for the
opportunity given to me to take part in this
discussion on the Tamil Nadu Budget. If
there is an elected Government in Tamil
Nadu, this Budget would have been
discussed in the Tamil Nadu Assembly. So,
I want to speak in Tamil.

You have submitted a huge deficit
Budget which is unprecedented in the history
of Tamilnadu, During the year 1988-89
the revenue receipts are estimated at Rs.
3,188 crores and revenue expenditure at Rs.
3,405 crores resulting in a revenue deficit
of Rs. 217 ciores. After calculating the
receipts and expenditure and taking into
account the anticipated closing deficit of the
current year and the transactions under
Public  Accounts together with the deficit
balance of the  previous year, the
cumulative deficit is expected to be Rs. 37.6.36
crores. I charge that this is a black spot inflicted
by the Central Government upon the State of
Tamilnadu « With an eye on the elec- . tion
and to betray the people, you have announced
certain six-month  concessions

*English translation of the
original speech delivered in Tamil.
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Withholding of distraint of property of
farmers, postponement of payment of

itricity dues by farmers by six mouths are
some of your concessions. But the people
of Tamilnadu know that these are your pre-
election stunts. If the concern the farmers
are really sincercd, the Union Government
should  waive the loans given by the
public sector Banks to the farmers, who
have fallen victims to the severe drought. It
should also extend special grants to the State
Government to lessen the burden of farmers
I appreciate your gesture for the allocation of
funds for the much applauded social welfare

schemes launched by our noble hearted
leader, late Dr. M. G. R., who held the
interests of the poor above everything.

However, 1 wish to point out that you have
come forward to envisage these schemes in
the Budget quite unhappiiy because you
have been compelled to do so, I can
enumerate point after point to prove my
charge. Though Dr. M. G. Rs. Government
initially  allocated Rs 171 crores to
provide food for 90 lakhs children under the
Nutritious Noon  Meal Scheme in the year
1987-88, the expenditure went upto Rs. 200
crores. But inthis Budget only Rs. 177
crores  have been allocated. We do not know
whether this allocation is because of love or
awe for the people Dr. M. G. R. had pro-
posed an ambitious scheme spreading
over 5 years with an estimate of Rs. 550 crores
to provide nutritious meal for the children,
pregnant women and lactating mothers and
that was sent to the Centre in the year 1987 to
seek the help of Into national Monetary Fund.
What happened to that scheme? I wish to know
why there is not even a mention of
that scheme in this Budget.

The Nutritious Noon Meal Scheme, which is
a brain-child of Dr. M G. R. should be named
after him and this scheme should also be
implemented all over India. In the Budget of
1987-88 our M.G.R.'s Government allocated
Rs. 20 crores for providing free foot wear. But
in the present Budget the allocation for this
scheme is only Rs. 10 crores. I condemn this
anti-people policy of the Government. Because,
less than 50,000 people will only be benefited
this year as against I 83 RS—8
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1 lakh beneficiaries last year. In 1987-88, the
Government of M.G.R. allocated Rs. 15.53
crores to provide uniforms for the school
going children. With Rs. 400 crores increase
in the income by way of revenue, Rs. 20
crores should have reallocated for this scheme
this year. But, only Rs. i5 crores have been
allocated. Therefore, evidently, you have
created a situation wherein all those children
who got uniforms last year would not he able
to get uniforms this year. Not satisfied of
having provided free food and free uniforms
to school going children. Dr. M. G. R. went
ahead to give free te\t books to those children.
So, the Tamilnadu Government allocated Rs,
11.54 crores in the Budget of 1987-88." But in
this Budget, only Rs. 7.60 crores have been
allocated. Whose calculation it is? With much
Jess allocation of foods, it is crystal clear that
not even 50 per cent of the last year benefi-
ciaries would get free text books this year.
You can think for yourselves,  whether this
is an act of righteousness or sin.
Therefore I charge you of a deep conspiracy
to demolish the social welfare schemes of Dr.
M. G. R. Our noble hearted leader had
envisaged to provide the necessities of life to
all the people by 2000 A.D. With this in view,
in thw period of 1987-88. 140 Primary Health
Centres and 854 Sub-Centres were opened.
But you say that only 110 Primary Health
Centres shall be opened in the period 1988-89.
This proves that the Centre has no concern for
the welfare of the people of Tamilnadu, M. G.
R. named a University a district and many
roads after the late Mr. Kamaraj. He also
commemorated the birth anniversary of Mr.
Kamaraj and declared the house ot Mr.
Kamaraj as a memorial, Now, the Centre has
announced 'Kamaraj New Harijan Housing
Scheme' I welcome it. The demise of Dr. M.
G. R. came on third day after unveilling the
statue of Pt. Jawaharlal Nehru in Madras. And
now you have announced the Jawaharlal Neh-
ru Science Talent Book Scheme' in this
Budget. I am happy indeed. But I would like
to point out a conspicuous omission in this
Budget. It was
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M. G. R. who launched 15 State Trans. port
Corporations with tremendous success, These
stats Transport Corporations have been
extoled as exem-ry in India by the Union
Government and during the last about seven
years they have also been given various
prizes of appreciation to this effect.
Therefore, it was mentioned in the Governor's
Address delivered in the Tamilnadu
Legislative Assembly on the 25th January of
this year, that a State Transport Corporation
would be named after our Dr. M. G. R. But
what happened to that now? You don't have
to (launch a new scheme but you can atleast
complete the already launched schemes. With
the sense of paralysing calamity, I say, that by
not naming any scheme after Dr. M. G R, you
have thrust a spear into hearts of 5 crores of
people of Tamilnadu. Today after haying sub-
mitted the Tamilnadu Budget in Hindi and
English you say

'Thae Madhura Thamizh Osal UllahameKam
Paravum  Yagain Seidhal Vaendum'

'Let us spread the euphonic sweetness of
Tamil throughout the world'.

Before spreading Tamil throughout the
world, you try to spread it throughout India.
Atleast you give us the guarantee that those
Central schemes meant for Tamilnadu would
be made available in Tamil. In my maiden
speech on the floor of this august House I
said:

'Tamil is the expression of our life.
Tamil is the expression of our custom and
and convention'.

I further said:

'Unless and until Tamil is also accepted
as an Official Language of the country, we
will not accept Hindi',

Officers) Amendment Bill, 1988

I reiterated this
occasion.

point on more than one

We said that we would have Navodaya
Vidhyaiayas in Tamilnadu® only if our
children are allowed to study in Tamil and
English. We asked for our share of this
scheme. But you did not a agree to our
suggestions; so yo refused to give us our due
share— the fund. And at this point of time, I
would plead with you—even if it is with an
eye on the forthcoming elections—ta accept
the aspirations of the people of Tamilnadu to
have Tamil in Navodaya Schools and grant us
the necessary funds.

In the recent past, we witnessed for. the
first time a nation-wide agitation by lawyers.
All the lawyers from Kanyakumari to
Kashmir launched an agitation demanding the
suspension or transfer of the Deputy Police
Commissioner of Delhi Mrs. Kiran Bedi. But
the Central Government has been adamant
and unyielding. How-ever it is surprising—if
perhaps more shocking—that the Centre has
transferred Mr. Devaram from the post of the
Commissioner of Police of Madras
eyenthough the Police Officer is known for
his courage, uprightness, scrupulousness,
discipline; duty and sacrifice and has been
rewarded by the Centre On various occasions
for his deeds of bravery I do not intend to
level any charge against you. You can do any
change in the administrative set up- But no
such change should be politically motivated.
If you look at Mr. Devaram with suspicious
eyes, the entire police department will (look at
you with suspicion

Mr. Vice Chairman Sir, the Sedhn-Projecf
was accepted by the Union Government 30
years before But no concrete step has been
taken so far to carry out the project. The non-
implemeut'ation of this scheme has not only
retarded the economic development of
Tamilnadu but has also endangered our
security on the coastal lines. Had this project
been executed you would not have to say to-
day that you had to send our Army
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to Srilanka only to safeguard ibe interests of
India by dismantling the asp. powers from the
Srilankan soil: the Srilankan Tamils would not
have died; would not have been any necessity
to send Army resulting in the death of our
soldiers: crores of rupees would not have been
wasted; we would not have had to boiher about
foreign powers. Therefore, 1 urge upon the
Central Government to take all these aspects
into consideration anti implement the Sedhu-
froject at the earliest in the larger interest of
the nation. There is another scheme that
proposes to link Kan-nayakumari with Madras
by laying East-coast road. This scheme was
approved by the legislature of Tamil nadu in
the year 1980 and was sent to the Conti,; for its
consent. But is is disappointing to note that
this has been pending with the Centre for the
last eight years I appeal to the Government to
allocate funds to execute the Bast coast Road
and also to build the long pending Mannakkudi
bridge.

The weavers of Tamilnadu are in a grave
situation. With the increase of yarn price the
weaving industry has been pushed to doldrums
as a result of which the wea-families have
been starving. In Kanni-yakumari district
alone about 50 thousand families have been
affected. In the entire rainilnadu about 30
lakhs families have fallen victims to this
unfortuante turn of events. Therefore the
Government ‘'hould immediately reduce the
price of yarn; abolish the sales tax on yarn;
regualte the public distribution of yarn under
the Eessen-tial Commodities Act; and stop
export of cotton permanently. 45 thousands
million crutes cubic feet water of 43 West
flowing rivers of Kerala arc flowing waste into
the Arabian sea. In spite of the repeated re-
quests of the Tamilnadu Government to divert
the course of these rivers towards Tamilnadu,
the Centre has been brooding over the debris
of files all long. This exhibits the lack of
interest in the Centre in any welfare measure.

Kanniyukumari is known for its high
percentage of literacy. But unfortunately,
there is no large industry capable of providing
more employment opportunities. Good quality
rubber is obtained in plentry
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here. The Governmet alone has 20 thousand
acres of rubber estate. In the private sector
there are 30 thousand acres  of rubber
plantation. So, the Govenment should
come forward to set up a large scale rubber
industry in Kanniyakumari. An attempt was
made, some 17 years ago, to set up rubber
industry in Thiuppaihur of Ramanathapuram
district. But the Government had to incur a loss
of Re. 1 crore in this abortive attempt.
Again thete is an attempt to set up the same
rubber industry in Thiruppathur  with the
increase of an Union Minister If not very
strongly condemn such diabolical move. The
Ministers should not indulge in anything that
might harm the national interest and rather
they should carry out fesibility 'study and act
accordingly. SoJonce again plead with you to
set up this rubber industry in Kanniyukumari
district. You say that Tamilnadu has been
pushed to 14th position in the country from
3rd  position. (Time  bell riiisgs), I am
concluding.

You have only presented this Budget. What
steps have you taken to bring Tamilnadu to
Ist or 2nd position in iudustr; ? Why have you
not taken any step? Have you envisaged for
setting up any large scale industry in, this
Budget? There is absolutely nothing with
regard to this. Experiments were carried out to
set up Zircon oxide plant in Kanniyuakumari
district. Now, when we insist on this, the
Centre says that Orissa is also being
considered for this purpose. The coastal line
ail along the Kanyakumari districts is rich
with the deposit of Titanium ore. We export
about 75,000 tonnes of Titanium to foreign
countries. But, when we appeal to you to set
up Titanium dioxide plant in Kanniyakumari
you maintain silence. We have also been
demanding for an Electroic Project in Ooty,
Petro-Chemicals Plant in Madras and Gas
based fertilizer Plant in Tan/ore. But all our
efforts have been in vail for our voice of
reason and rights have fallen of deaf years.

THE  VICE-CHAIRMAN (SHRI
JAGESH DESALI) Please conclude now.

SHRI M. VINCENT: Yes, | am concluding.
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Since the year 1984 we have been asking
the permission of the Centre to set up Research
and Development Centre for pumps and
Motors at Coimbatore with German
Colloboration. But the Centre has not given the
permission so far. With the help of Italian
Gonverment we also wanted to set up Auto
Parts Development Centre at Madras. But the
Centre did not help us. There was another
scheme of "Modern Tool Room Training
Centre to be set up in Coimbatore with the help
of Denmark. The Centre, again, did not help
us. It is because of the step motherly treatment
of the Centre that there has been little progress
in the industrial sector in Tamilnadu. In India
because of the wrong policies of the Centre
and its inability to provide the required raw-
materials about 1 lakh 20 thousand small scale
industries have been affected. In Tamilnadu
alone, more than 10 thousand small scale
industries have been ifiected. In Madurai 4
thousand small scale industries have fallen
victims.

During M.G.R's. regime, Tamilnadu was
placed 2nd in small scale industries deve-
lopment. I charge the Centre for pushing
Tamilnadu to 17th place by improper
management of providing the raw materials.
During the period 1987-88, M.G.R's. Gov-
ernment allocated Rs. 27.98 crores for labour
and unemployment. But in this Budget, you
have allocated only Rs. 26.56 crores. The
Centre does not know for which area it should
alloacte less found. Last year allocation by
M.G.R. for Rural Employment was to the tune
of Rs. 79.30 crores. But this year the
allocation is only Rs. 78.80 crores. Even
though there is an increase of 16.5 per cent in
the plan outlay this year, the allocation for
employment opportunity is very low. I would
like to ask whether it was right on the part of
the Centre to have done so. (Time bell rings)

I conclude Sir, two more minutes.

THE VICE-CHAIRMAN
JAGESH DESALI); Please conclude.

(SHRI
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*SHRI M. VINCENT; In Tamil Nadu
alone there are about 24 lakhs of employ-yed
people in the cegister. If you take into
account those who have been thrown out of
employment from small scale industries, the
number would increase manifold. So, don't
accuse the state Governments. First of all
you try to correct yourself. Electricity is
inevitable for industrial deve-lopmnet. But is
it not the Centre that grants permission for
power generation.

THE VICE-CHAIRMAN (SHRI1
JAGESH DESAI): No new points now.
Please conclude now.

SHRI M. VINCENT: Only two more
minutes.

THE VICE-CHAIRMAN (SHR1
JAGESH DESSAI): Because you see, at
4.30 we want to conclude the debate. There
are three more speakers and the Minister has
to reply.

SHRI M. VINCENT: Yes, I am conclud.
ing. *Why the Centre did not grant permission
for the 16 crore Appar-Amaravathi Power
Project submitted to it by the Tamilnadu
Government in January 1972. And who is
responsible for withholding the 20 crore—
Shanmuge River Project submitted in March,
19727 1t is the Central Gyv-erment. Why do
you deny permission even after a lapse of 16
years. There are nine projects pending with the
Central Govern- ment right from the year
1972.1 would like to know the reason for their
shut-eye attitude. It is because of the attitude
of the Centre, not granting permission for
power generation that Tamilnadu is unable to
develop in the industrial sector. I also urge
upon the Central Government to approve
immediately the proposal to set up an Atomic
Power Station at Koodarkudi in Thirunelveli
district. During the last 6 years there was no
Tamilnadu Budget that did not make a
reference to the Srilankan issue. But in this
Budget there is not a mention of Srilanka.

Now. you should go in for negotiations
with Mr. Prabakaran. Don't try to hunt out
Prabakaran. He is not just an indivi-

*English translation of the original speech delivered in Tamil.
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dual but an epitome of Elem. He is nim-seli' a

second Tamilnadu. If there is any danger to

the life of Prabakaran you cannot face the

consequences. 1 warn you of the impending
disaster.

It is a matter of surprise that Cauvery water
issue has not been referred to in this Budget.
Does the Centre think that this issue is an
unnecessary one? M.G.R. wanted this issue to
be referred to a Tribunal. At this time I echo
his voice and reiterate his views.

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI): Please conclude now.

SHRI M. VINCENT: Only one minute
pipe- Election.. .Election.

VICE-CHAIRMAN (SHRI
DESAI); Now you have already mtrtor
more than 16 minutes.

SHRI M. VINCENT; Please give one one
more minute. We are the affected party. Sir.
I am speaking on behalf of 97 M.L.As. of (he
dissolved Government.

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI): Your party's fime was
only 5 minutes (Interruptions) Please sit
down.

SHRI M. VINCENT: Please one minute. I

will conclude.

THE  VICE-CHAIRMAN
JAGESH DESATI): Okay.

(SHRI

*SHRI M. VINCENT: In the President's
address, it was mentioned that Elections
would be held at the earliest in Tamilnadu.
The Hon'ble Prime Minister also said that
Elections would be held soon aftei the
Electoral rolls are revised. The adviser to the
Tamilndau Governor Mr. Sidhu also had
talks with concerned officials. The Governor
of Tamilnadu Mr. Alexander said 'hat his
foremost duty would be to conduct elections
at the earliest. It is reported that the Electoral
Rolls would be announced on 6th May. But
now the Governor says that the elections to
the Cooperatives will take place in the month
of October, So, I am apprehensive, whether
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the President rule will continue in Tamilnadu
till October. I want this matter to be clarified.
Tamilnadu never had law and order problem.
But you do not creat law and order problem
and postpone election under that pertext. So,
once again I appeal to you to hold elections at
the earliest.

Thank you.

*SHRI THANGABAALU (Tamil Nadu):
Mr. Vice Chirman, Sir, and Hon'ble Members,
I am thankful to my party and also to this
august House for the opportunity given to me
for registernig my views on the Tamilnadu
Budge; for (he financial year 1988-89. As I
was a witness to the unfortunate happenings in
the Lok Sabha when our Hon'ble Finance
Minister presented this meticulously prepared
Budget smilingly, I wish to point out with a
heavy heart, the behaviour of the opposition
members that day. It was shocking that those
who claim to work always for the cause of
Tamil and for the rights of the Tamils were up
against the Tarn Inadu Pudget.

SHRI MURASOLI MARAN: Sir, he is
referring to the other House.

THE VICE-CHAIRMAN (SHRI JAGESH
DESAI): Please don't refer to whit happened
in Lok Sabha.

¢SHRI THANGABAALU: Such a balanced
Fidget for Tamilnadu has been presented after
a gap of 20 years. This is a Budget that will
alleviate the burden 0~ common man and
ameliorate his living conditions. This Budget
will go a long way in solving the problems of
poverty and unemployment. This Budget, with
new schemes and more allocations of funds in
all spheres I am sure, will bring aoout a
renassance in Tamilnadu. I congratulate the
Government for presenting this Budge. Even
though, the estimated revenue receipts of Rs.
3,188 crores and the expenditure of Rs. 3.405
crores resai fo a revenue deficit of Rs. 217
crores one feels relieved that the people of
TamHnada have not been burdened with new
tax Though, there are no new taxes there are
new schemes in the Budget, I welcome this

+English translation of the original speech delivered in Tamil.
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gesture of the Government. It is the Congress
culture that has announced such mar-vallous
schemes for the welfare of the people of
Tamilnadu with a will to undo the wrongs
inflicted upon the peopb during the last 20
years, letting Tamilcadu to perish considerably.

Reeling under the unprecedented and
severe drought, the farmers of Tamilnadu are
unable to pay back, the loans given by the
Government, Having realised the vital role of
farmers in the prosperity of India and having
acknowledged the farmers as the back bone of
the  country, now the Central Government
has come forward to help the farmers and
already the payment of co-operative loans has
been postponed and the distraint of  property
for collecting revenue  and loans has  been
stopped forthwith. To save  the farmers from
the misdoings of the past, we have ordered
reconnection of power to agricultural pump sets.
We have also postponed the payment of
electricity dues by farmers by six months.

But  some Hon'ble members were
trying to  stigmatize such  schemes as
pre-election stunts. In all humility, I

would  say very assetrtively that our Congress
Party never prepares or evecutes
schemes with the elections in mind. Our
Congress fought for the independence of the
country for over 62 years without expecting
anything. It has a long history. Bharathi would
say:

"They fought for independence without any

expectation”.

Such has been the attitude of the Congress all
along. That is why our leader Mr. R'ajiv
Gandhi held elections in Punjab, Assam ad
Mizoram after solving various deadlocks. We
held elections not because we thought that
Congress would come to power but because we
thought that the people should have a popular
Government. We held elections to uphold
democracy.

SHRI V. GOPALSAMY; Without un-
derstanding you are applauding. Do you und
'stand Tamil?

SHRI BHAJAN LAL: Yes. I do under, and.

[RAJYA SABHA]
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SHRI THANGABAALU; My Hon'ble
friend Mr. Gopaysamy asks whether the
Hon'ble members are able to understand my
speech. The Congress people know all the
languages of India and also all their country
men. It is the Congress party that integrates
the people of India. They should realise this.

SHRI M. VINCENT: Congress is the
party that divides the people.

*SHRI THANGABAALU:  We know you
well. The history of  Dravidran parties is
well known and we also know how they
attempted to divide India. (Interruptions) After
a spell of 20 years of developmental inactivity,
we have brought in new schemes for rapid
ment. But I am pained to say that ble opposition
Members went to tent of ridiculing the Rs. 27-
crore raj New Harijan Housing Scheme' after
the late leader Mr. K. Only those who do not
know the mity of Kamaraj and his ideolog;
capable passing such remarks. (Interruptions) .

We still feel that Mr. Kamaraj is with us
because we follow his path and ideologies.
(Intemtptions) .

THE VICE CHAIRMAN (SHRI JAGESH
DESAI): He did not interrupt you. So, please
don't interrupt him. (Interruptions) Let him
speak please (Interrup-  tions)

SHRI V. GOPALSAMY In the Souvenir
brought out by the All India Congress
Committee during centenary celebrations, they
published the photograph of Pattabhi
Seetharamaiah against the name of Kamaraj
(Interruptions’)

SHRI THANGABAALU: Mr. Vice
Chairman, Sir, if interruptions are more, I shall
thak more time,

THE VICE CHAIRMAN (SHRI JAGESH
DESAI): No interruptions please.

*SHRI THANGABAALU: I did not interrupt
anybody. But that should not be construed that
I am incapable of inter-

*English translation of the original speech
delivered in Tamil.



237 Tamil Nadu Agricultuiol ,29 MAR.

Service Co-op. Societies

rupting others. If I start interrupting, I won't
allow anybody to speak (Interruptions)

We shall see when we get chance again.

Mr. Vice Chairman, Sir, to overcome the
scarcity of drinking water in Madras city, Rs.
56 crores have been allocated in this Budget.
And on an earlier occasion, Rs. 30 crores
have been allocated the Telugu-Ganga
project t would to bring to the notice of the
Hon'-

Members that it was I, who raised the on
behalf of Congress on the floor his House for
vhe launching of the relugu-Ganga Project. In
particular, I wish to bring it to the notice of
the Hon'ble Telugu Desam Party members. |
want

put on record that the progress in the
Project has not been satisfactory and pro-
portionate to the fund given so far by the
Tamilnadu Government.

It was at the initiative of Mrs. Indira
Gandhi that the states of Tamilnadu.
Andhra Pradesh, Karnataka and Maharashtra
accepted this project unanimously. But today
it is the Government of Andhra Pradesh that
stands on the way of com-r etion of this
scheme. Originally the Project was aimed
only to provide drinking water to the people
of Madras. But later the Chief Minister of
Tamilnadu. Mr. N. T. Ramarao changed his
mind and wanted to make use of this water for
ir-rigation in Andhra Pradesh. Therefore the
states of Karnataka and Maharashtra are
putting up a tough resistence to disallow this
move. They have also lodged a -omplaint with
the Centre. This point already been made
clear by the Hon'ble Minister for Water
Resources. The people of Madras are in
urgent need of water. Therefore the
Government of Andhra Pradesh should be
magnanimous honouring its initial promise.

SHRI PARVATHANENI UPENDRA:
Will you please yield for a minute?

THE VICE-CHAIRMAN (SHRI (JAGESH
DESAI): He is yielding.
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SHRI PARVATHANENI UPENDRA:
Originally it was conceived as a project for
supplying drinking water to Madras, but the
practical difficulty is that the Canal has to be
taken 350 kilometres all the way through an
arid area which is perpetually starved of
water-Rayalaseema area. How can
Thangabaalu expect. . . (bttenupttt

THE VICE-CHAIRMAN (SHRI (JA-
GESH DESAI); No, he is giving fa.

SHRI PARVATHANENI UPENDRA: 1
am explaining why it was changed. It was
changed because of the aspirations of the
people on the way for drinking water as well
as for water for irrigation. Otherwise one
canal cannot carry water all through 350
kilometres. That is impossible. The project
itself was a misconception. That is why it
has to be changed.

THE VICE-CHAIRMAN (SHRI JAGESH
DESAI): These are the difficultic-. That is
what he is saying.

SHRI PARVATHANENI UPENDRA:
Because it was changed, that is why there is
objection. The entire project was approved by
Mrs. Gandhi and she laid I'ne foundation-
stone. She handed over Hie first cheque to
the Andhra Government in the presence of
the other Chief Ministers. After Mrs. Gandhi
approved it, nobody changed it.

SHRI THANGABAALU: I am referring
only to the changes that took place after
Mrs. Gandhi's approval.

PROF. C. LAKSHMANNA (Andhra
Pradesh. It is ; wrong statement. There is no
change at all. Please be on facts.

SHRI PARVATHANENI UPENDRA:
No. nothing has been changed afterwards.

DR. G. VIJAYA. MOHAN REDDY
(Andhra Pradesh ) Don't you want water Be
frank.

SHRI THANGABAALU: We want water
(Interruption':)

English translation of the original speech
delivered in Tamil.
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I appeal to the Andhra Pradesh Government
through this august House to help us in
completing the project at the earliest. 1 also
appeal to the Central Government to take
necessary steps for the speedy execution of
the scheme.

We are aware of the various programmes
launched by the Champion of the down-
rodden, the late Dr. M.G.R;
Therefore to carry on his Nutritious
Noon Meal Scheme, we have provided a sum
of Rs. 179 crores in the Budget. We always
support good scheme as we support good
people. This is a telling example of  our
commitment to the well being of the people.
After the President's rule in Tamilnadu steps
have been taken to weed out malpractices
and misappropriation prevalent in the
Nutritious Noon Meal Scheme. My  Hon
ble friend Mr. Vincent was trying to find
fault in the free-foot wear scheme. I wish to
point out that we have  allocated a sum
of Rs. 10 crores for this scheme. (Interrupt
tions). Mr. Murasoli Maran was appre-
hensive of the Special Component Plan for
Scheduled Castes and Scheduled Tribes and
the  allocation of Rs. 150  crores for
this purpose. He said that there
was no provision for this fund al-
location in the current year's Demands
for Grants. A few other Hon bls Members
also referred to this point. For the in-
formation of the Hon'ble Members, I wish to
say that the Centre allocates funds to each
State Government every year for the welfare
of the Scheduled Castes and Scheduled
Tribes. The fund goes direct to t'he State
Government from the Centre and as such this
shall not be reflected in the Budget. So, this
year, as envisaged, Rs. 150 crores will flow
to Tamilnadu for the welfare of the Scheduled
Castes and Scheduled Tiibes of the State.
There . need not be little doubt about it.

me Hon'ble Members were referring he
promotion of the Tamil language Tamil
culture. Conaress party has done a tremendous
job for the promotion of Tamil language and
literature and also Tamil culture. When
Congress was in power in Tamilnadu, It
undertook the task of sending Tamil scholars
and linguists to different parts of India and the

Officers) Amendment Bill, 1988
world to propogate Tamil. Some Hon'ble
Members were trying to have a dig at the
use of Bharathi's poetic lines.

'Thae madhura Thamizh Osai Ula-
hamellam paravum "Vagal Seidal Vaen-
dum"' meaning:

'Let us spread the euphonic sweetness of
Tamil throughout the world referred to in
the speech of Hon'ble Finance Minister. I
would like to tell them that Tamil is after all
not their personal property. Tamil language
is the treasure < about 10 crores of people
living wo over.

Mr. Vice-Chairman, Sir, we are aware of
the problems of the weavers all over India in
general and in Tamilnadu in particular. The
Congress Movement has always fought for
the cause of the weaving community. Our
beloved leader and the Prime Minister Mr.
Rajiv Gandhi has been holding discussions
with various groups to bring down the yarn
price. I hope the Hon'ble Textiles Minister
will bear me out. The Spinning Mills in the
country are being given concessions by way
of reduction in the rate of electricity charges.
And steps are being taken to regulate the
price of yarn.

The Budget proposes to open 110 Primary
Health Centres during the current financial
year. On an occasion a few days before, Mr.
Sukul was  referring to the low-rate salaries
of the employees  of Tamilnadu
Government. We all know that they are the
lowest paid in the country. It should be the
concern of both, the Central and the State
Government to bring about the parity of
salaries. There should not be so much
difference between the salaries of the
Central Government and State
Government employees. The Oenl should
formulate a national level policv to bring
about parity. (Time bell rings My party has
not taken more time. Sir I have taken only
ten minutes.

THE VICE-CHAIRMAN  (SHRI JA-
GESH DESAI); Have five minutes more.
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*SHR1 THANGABAALU; Because of the
non-imposition of total prohibition in
Tamilnadu, likhs of families are suffering
throughout the State. Now, we should be
circumspect .md should not ailow the
constabulary to exploit the situation in the
State. It would be in the best of in. terests of
the people to impose a total prohibition at
carliest. I am sure this is the panacea to the
sufferings of our mot ler-folk.

Csuvery water isaue has become a sphinx-
riddle over the years. This issue should have
been solved way back in 1947. Tanjore district
which r is known as the rice bowel of Tamil-
Nadu is slowly turning into a desert. Therefore,
it is time we settled this issue. It is our sincere
appeal to the Central Government to refer this
issue to a Tribunal. This Government could
solve the Narmada and Sutlej issoeg under the
dynamic leadership of of Sh. Rajiv Gandhi. I
am also happy that our Prime Minister is trying
to bring the States of Tamilnadu and Karnataka
to the negotiating table.

Some Hon'ble Members of the opposition
benches asked 'what the Centre has done for
Tamilnadu? I would like to tell them that a
week before our Prime Minister Shri Rajiv
Gandhi has announced the approval of the
second phase extension of Salem Steel Plant
in Tamilnadu at a cost of Rs. 300 crores. I
thank the "Hon'ble Prime Minister on behalf
of the people of Tamil Nadu for this gesture
of goodwill. The expenditure on the Salem
Steel Plant would amount to Rs- 500 crores in
(Time heel rings). Five more minutes please.
Some Hon'ble Mem-bers wanted early
elections in Tamil-I want to remind this
House o the happenings of the Tamilnadu A
sembly on the 28th January of this year.
The actions of the Speaker at

noon to get me vote  of confidence for
the minority Janaki Government

.still fresh in our memories. And it

"English Translation off the

[29 MAR.
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was the Genearl Secretary of Congress, Mr.
K. N. Singh; who. was first to condemn the
undemocratic episode of the Tamilnadu
Legislature besides denying support to any
party to from an unpopular Government.
Both, Mr Upendra and Mr. Maran alleged that
the Congress has stabbed the Janaki
Government in the back. Neither Mr. Rajiv
Gandhi nor Mr. Buta Singh ever promised to
extend support her Government at any point
of time.

SHRIM. VINCENT:Only with
the Promise of Mr. Buta Singh our Holy
Mother Janaki formed the Government. It is a
fact. (Interruptions),. With the consent and the
knowledge of Mr. Buta Singh and the Prime
Minister only our Janaki took oath.

SHRI THANGABAALU: I refute what
Mr. Vincent says. (Interruptions).

THE VICE-CHAIRMAN (SHRI JAGESH
DESAI): Mr. Vincent, why are you
interfering? Please do not do so. Mr.
Thangabaalu, please conclude.

#SHRI THANGABAALU: The Governor
installed the Janaki Govern, ment under the
provisions of the Constitution. The Janaki
Government fell because of its inability to
prove its strength and not because of Mr. Rajiv
Ganhdi or Mr. Buta Singh. (Interruptions) .

THE VICE-CHAIRMAN (SHRI JA-. GESH
DESAI): No, please. He has not interrupted
you.

SHRI THANGABAALU: Those who have
gone through the statement of Mr. Rajiv
Gandhi know it well. The statement declared:

'The Congress Party will support the
undivided legacy of MGR."  (Interruptions)

THE VICE-CHAIRMAN (SHRI JA. .
.GESH DESAI): No argument here.

Original Speech delivered in Tamil.
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SHRI M. VINCENT; What is the meaning
of 'undivided'? There is no party in the name
of 'Undivided AIADMK' (Interruptions)

SHRI THANGABAALU; 1 would like to
say.... (Interruptions)

SHRI M. VINCENT: If there is unity what
is the necessity of Congress support? There is
no undivided AIADMK.

THE VICE-CHAIRMAN (SHRI JAGESH
DESAI): You were given 15 minutes' time.

SHR1 THANGABAALU; I feel the Hon'ble
Members do not understand English. That is
why all this trouble.

They say that we, the Congress people,
stabbed them in the back. But respectful I
would like to ask the Hon'ble leaders on the
other side: who installed the AIADMK
Government in Tamilnadu in 1984? When Dr.
M. G R. was away in America for treatment, it
was our Hon'ble Prime Minister, Shri Rajiv
Gandhi, who extended the support of
Congress and went in for an electoral alliance
to see Dr. M. G. R. as the Chief Minister of
Tamilnadu. Are we thankless people? We do
not want you to show us any gratitude. But the
people of AIADMK know the truth And his-
tory will speak out the truth. (Interruptions)
But the country w$l identify those who show
ingratitude. The people will come to know.

THE VICE-CHAIRMAN (SHRI  JA-
GESH DESAI): Please conclude now.

SHRI THANGABAALU: i am concluding,
Sir.

THE VICE-CHAIRMAN (SHRI JAGESH
DESAI); Only two minutes
now-

Officers) Amendment Bill, 1988

*SHRI THANGABAALU: 1 would
like to tell those who ask for early
poll. Congress will hold elections at
the earliest because it believes in de-
mocracy. We understand the feelings
of the people and know their aspira
tions, that is why we have come out
with a tax-free Budget. The moto of
Mr. Rajiv Gandhi is to work for the
well being of the masses I wish to
say a few words on what Mr. Maran
referred to. He said at one stage:
'l can't understand'.................. (Interrup
tions)

THE VICE-CHAIRMAN (SHRI JA-
GESH DESAI): Minister will answer him.
Don't worry about that. Now, please
conclude.

SHRI THANGABAALU; An Hon'ble
Member was asking as to why nothing has
been named after Mrs. indira Gandhi or Mr.
Sanjay Gandhi.

SHRI V. GOPALSAMY; You have not
understand what he said.

SHRI THANGABAALU: . have understood.
(Interruptions) T am not misleading. I want to
tell them one thing. (Interruptions)* Pt.
Jawaharlal Nehru and Mr K. Kamaraj fought
for the independence of this country. Can't we
name schemes after them? Then, after who
shall we name the schemes? Mr. Mararr and
other made allegations that Congress is afraid
of facing elections. 1 say it once again.
Congress is a people's party so it is never
afraid of facing ejections. They also said that
Congress cannot form Government in Tamil
Nadu even after 100 years. But i challenge
today that even if elections are held in 100
days it is Congress that will form the Govern,
ment. Congress is doing its best to work for the
development that has been retarded during the
last 20 years; Congress party functions on the
principles of democracy _ socialism and
secularism. The day when Congress forms the
Government in Tamilnadu can be called the
'Golden Day'. Then

#English translation of the original
speech delivered in Tamil
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alone the ideologies of Mrs. Indira Gandhi, AN A 2 | afwT qum " EEA
Mr. K- Kamaraj and our Hon'ble Prime F AT A HIT EEA] F ;m-[m .-gm

Minister Mr, Rajiv Gandhi can be pursued

and 20 point programme be implemented. Qﬁ' S ﬁ"rr F‘ITFT T

Then alone the people of Tamilnadu can have A AT Tc‘ & W ' m o
the bliss that the rest of India is having now. T F1 A ,_* Afaa wrar a3
(Interruptions) If we can't name the scheme H9E 9T, "TE |TNT 2 2 m&ﬂr
after Kamaraj, tell me whose name is worthy 1 ’{ﬁ?.’ g TEH A am g

of it? QInterruptions) ar-"'[ A7 AT F1 f | TTF[ X %

Again [ say that Congress is never afraid of o F.rg-qg 7 ? :

facing the electorate. And no Dravidian party _'fﬁrﬁ Afae v HH‘E‘H‘D!‘FFT T
can form Government without the support and ?‘H'ﬁ' am & afy o afr 7= ﬁ'
mercy of Congress (I). The people are fully E'Taiﬁ.. T S ot WA § A1 I
aware of the corruption that has be-+ come #rodfo A7 FT FAT I 1 7 ‘7‘5'??
rampant d_uring the 20 years of Dravidian rule. afaer A At &1 ;F'T? TQ'T i
Interruptions) Following the path of Smt.
gndira Cr;andhi) under th§ leadel;ship of Mr. m W ww A & HTTI ot
Rajiv Gandhi, we are sure that we shall form | ?F-FFT A e g A
the Government in Tamilnadu and make @ooar ﬂ' T ’FT‘T [ E T Cr
Tamilnadu a land of bliss and plenty AT FT 9% 6—7 99T T 7y
o ) 9% ITF FIC AT HAoA
Thank you, Jai Hind! ar afes &1 TR Eﬁ'n 7z A
) I A 2 aE w A e
[Feaareaa (s 390 gAdAAqI) qrTe Wt gees o AT aga
TR 2u ] ot W 2, Ave 70 afw e At
s A aEr fBER o e oged
»ﬂmam(mq‘rtemﬁv) a1 faEw AW 2w am
TIHANAR WErEd, Atwaars fadaa awy #  afsr JF afgez w
zvnv.rrm:r@lwwmarﬁn T@r | A vw A F AR v o
TAW AT §, 9 AWT F e 4T | FAH TR BET A1 qfeare o
T Fw @ oAt fE wE qT | FH1 4gd =7 97 1 A qwr
What is your name?
q-ar'r,:'g_r' .:rﬁ:r;ﬁ-;ng Uy ;I;ﬂ-rq—‘-{‘r ‘:P’I‘"ﬁ ﬂﬁ?ﬁ FET AT 4T ;:Tftﬁ"
gior ¥\ agEr famw A aEa wgl, T A oam g 7 feed
qug%jjrg‘i: WWW%TT Wﬁ,mm?ﬁ:ﬁ'ﬂr?q‘rl
g #, g qE ATt m 74 gEE A F qer-wmer  faeEr
m fros g0 § agm A wg T wET ¥ 2 A we bR e
wr%raquﬁ_qgg?’&; fTE""JTWTTH”T?TT??T%‘n
qar 431 few F- A TemiraTETa, T FITEIT AT OFEA A AT
oft wrwer, ot sl wenfy ) swt @ greT Al w afvarfmr wy
afierars # a3-42 wET ¥ A8 T mmmmrm & 49 =
wizw W W A § %A, B 1 A o o A 5o 4w

I, TR gtz o sfed qat i fFT w1y At a8 A
¥ ggod ¥ oferelr  odfew,  f aﬁmw%mwﬁ%ﬁaﬁa
gaq Ffquart 3w ¥ aEraf 1 F T FAT
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*SHRI V. RAMANATHAN (Tamil
Nadu): Mr. Vice-Chairman, Sir, 1 urn

thankful for the opportunity given to me to
speak on the Tamil Nadu Budget for the year
1988-89. I am happy that the champion of the
poor, the late Dr. M.G.R. has been awarded
'Bharat Ratna Posthumously in recognition
of hits services to uphold the wunity and
integrity of  this country and to the well
being of the proletariat. I am also happy
that various social schemes, that emanated
from his noble heart have been envisaged in
the Budget with necessary ~ fund allocation.
Some Hon'ble Members made references
here to the award of Bharat Ratna. I would
like to tell them onething.  Many leaders of
various political parties have adorned the
office of the Chief Minister Of Tamilnadu.
But it is only our Revolutionary leader Dr.
M.G.R., who adorned the office of the Chief
Minister of Tamilnadu for 10 years after
facing the general elections thrice. On all
the three occasions he was voted to power
with a massive mandate for he was the hearts
darling of 5 crores of people.  The culture
and the ideologies of the people of Tamilnadu
have no parallels in the history and be-omse
of this very fact, Tamilnadu differs from the
rest of India on many counts. Only those who
are ignorant of the rich cilture and profound
ideologies of  the Tamils can level wild
allegations in order to satisfy their ego.

If there is such awareness and ideologies
all over India, this would be the land of
peace. I was, however, pained to listen to an
Hon'ble Member who was making an
abortive attempt to defend Sati by laying his
hands with the elementary knowledge of
some incidents of reported self-immolation.
There was a deliberate attempt to draw
parallels between Sati and self-immolation. It
is my bounden duty to put on record as to
how Sati and self-immolation are poles apart.
However, I should not be misunderstood as
one, defending self-immolation. I know
beyond all doubt that self-immolation is an
eruption of morbid feelings. But, trying to
yoke Sati and self-immolation would

¢English translation of the

speech delivered in Tamil.

original
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only amount to defending Sati. While Sati is
observed as a religious ritual in the North
India self-immolation is the rarest of the rare
act committed in frenzy by some one either
on the death of a gigantic leader or on a tragic
event Sati is a social taboo with strong
religious overtones. But the Hon'ble Member
was trying to hammer out a new theory by
tying up both of them.

On 26th January, 1965, before the dawn of
Dravidian era in Tamilnadu Polity, Hindi was
declared as the National Language. This
created an unprecedented rampage in the state
forcing the people to protect the interests of
their mother tongue at all costs. At that
juncture, one Sinnasamy of Trichy committed
self-immolation shouting slogans against the
imposition of Hindi and the Governmc-t. The
anti-Hindi agitation spread like wild fire
throughout Tamilnadu. Lakhs of people
courted arrest. Shoot at sight orders were
issued killing hundreds and inuring thousands
of people. The late Mr. Bakthavachalam was
the Chief Minister of Tamilnadu then. After
that traumatic epidose, the then Union Home
Minister Mr. Gulzari Lal Nanda said of Mr.
Bakthavachalam that the stood like a rock'.
This is how they were satisfying their ego by
complimenting each other for their shooting-
spree.

Even on the demise of Pt. Jawaharlal
Nehru people sacrificed their lives. When
Mrs. Indira Gandhi was assassinated people
sacrificed their lives. This is a result Of
emotional outburst where heart takes over the
job of the head. And let me say once again
that I do not approve this kind of morbid
feelings. But the fact remains that, those who
sacrifice their lives on the demise of great
personalities do so in a fit of frenzy, because
they are unable to stand the concussion and
the pang of sorrow for they have venerated
them all alo.ng their life. Their le'aders were
everything for t'nem. Those people, who had
superabounding love for Tamil, could not
stand the mortal blow on their mother-tongue
inflicted by the imposition of Hindi. They
sacrificed their lives to save their mother-
tongue. They said Let us
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fall to save our mother-tongue". So, it would
be patantly naive to yoke Sati and self-
immolation.

An Hon'ble Member was levelling wild
allegations, going to the extent of accusing
someone of having wanted to commit Sati on
the demise of Dr. M.G.R; I do not know at
what  stretch of imagination  such
unimaginable allegation can emanate. There
is not an iota of truth in it. I refute this charge
and condemn such allegations.

-My Hon'ble friend Mr. Murasoli Maran
was referring to the proposal of giving a
monthly pension of Rs. 250 to 100 oduvars
(priests) above the age of 60. He was pleading
for reduction Of their age limit. But 1 would
like to say that politics should he free from
religion. Politics and religion should not be
mixed because, we have the bitter experience
of Punjab. We also have the bitter experience
of great personalities falling victims to the
rebound of the mixing of politics and religion.
Every individual is free to practice any
religion of his choice. Therefore this choice
should not have any influence in politics, let
alone in administration.

Because of the limitation of time, I would
like to highlight on'y certain aspects of this
Budget. The Government of Tamilnadu has
been incurring heavy financial loss amounting
to hundreds of crores every year because of
the imposition of a near-total prohibition
throughout the State. The State Government
has also spent crores of rupees for various
social welfare programmes. So, the State
Government is not in a position to open large
industries in the State. So, the Centre should
come forward to give special grants to
Tamilnadu to open large scale industries. I
also wish to draw the attention of the Centre
to the plight of fanning in Tamilnadu. Even
the historical resources and reservoirs of water
in the State have dried up because of the
failure of monsoon. By and large farming has
come to depend on motor-pump sets which in
turn depend on electricity. But unfortunately,
there is about 60 per cent power shortage in
the State and this sti-
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fles the hitherto flourished farming. So, 1
plead with the Centre to allocate more funds
to the State to help increase the power
generation capacity.

There is 'a number of small irrigation schemes
in the State that have remained neglected right
from the time of launching thorn some 50
years before. Many reservoirs and system
tanks have also met the same fate. If desilted
and reno-i, they would be of considerable help
to farmers. Tamilnadu, known for its green
revolution, is heading towards 'a jeopardly in
agricultural production as a result of the denial
of due share of Cau-very water. The
consequences would be disastrous if remedial
measures are not taken on war footing. But the
fund allocation for irrigation projects is very
less in the Budget, Even if tins allocation is
doubled, the fund won't suffice. So, I plead
with the Government to allocate more funds
for this purpose.

The underground water level has receded
considerably making even tube well irrigation
difficult. So the Government should help the
farmers in installing modern methods of
irrigation Like the apprehension of Tanjore
district turning into a desert with the Cauvery
going dry, there is also a fear of about 200
villages of 3 taluks surrounding Neyveli
Lignite Mines, turning to wear the look of a
desert because of the non-stop pumping out of
underground water from the mines by giant-
like engines. The sub-soil water, earlier
available at a depth of 40 feet has receded to
over 200 feet in these villages. And because
of this pumping out of water, the sea water
nearby, has started flowing into the
underground waters courses turning the lands
saline thus making cultivation difficult. This
is a very serious problem indeed. The
Government should find an early solution for
this. And the water pumped out from the
mines should be equally distributed to the
affected villages for the purpose of irrigation.

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA): Please conclude, Mr.
Ramanathan
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SHRI V. RAMANATHAN: I want to poiik
out one thing with regard to certain rules of
the Public Sector Uadeilakings. It is said
that there is no provision for reservation of
jobs to the local people of the area where
such Undertakings are locataed. When the
question  of  giving ioyment to  the
members  of those families who were
affected in the process of land acquisition
for Neyveli Lignite Mines arose, the
authorities wtrre refer-to that rule. ButI see
no logic in this kind of bracketing. In case of
open-her Public Sector Undertakings, the
affected parties, by way of land acquisition etc.
are few. But in case of Ney-liave been vacated
and their lands acquired. They have no
avocation to depend on. There are both. well
educated and uneducated among them
So, I plead with the Government not to take
shelter under that rule and poor people.
These affected people should be  given
employment there according to their

CHAIRMAN (SHRI H.
HANUMANTHAPPA): Please conclude

J V. RAMANATHAN:
minutes more.

Please two

There are about 24 lak'ns of unemploy- ed
neople in Tami'nadu. This is because, no
industry has come up in the last 20 years .The
Government can atleast go in for the expansion
of large scale industries like BHEL. An
industrial complex can be created near Neyveli
to feed the Lii:nite Corporation with the
necessary items like machineries and spare
parts.

1 also urge upon the Centre to provide
necessary grants to the Tamiinadu Government
to bring the salaries of its employees on a par
with their counterparts Of the Central
Government. The Government should also help
the States financially so that the scales
recommended by the Uuiversity Grants
Commission are implemented in toto in all the
Universities and Colleges. With these words I
conclude.

Thank you.
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SHRI B. K. GADHVI: Mr. Vice-Chairman,
Sir,....

SHRI DIPEN GHOSH: Are you going to
speak in Tamil or Gujarati?

SHRI B. K. GADHVI: I wish 1 was able to
reply in Tamil.

SHRI DIPEN GHOSH; When you are
piloting the Budget and the Appropriation
Bills of Tamil Nadu you shouki speak in
Tamil.

SHRI B. K. GADHVTI: As per the wishes of
my dear friend and with a view to identifying
myself with the State Legislature because we
are dealing with the Budget of Tamil Nadu, I
would only say "Membergal anmvarukkum
nanri; vanak-kam."

SHRI MURASOLI MARAN: You should
have said it in the end, not in the beginning.

SHRI B. K. GADHVI: He hag asksd me to
do it in the beginning.

SHRI DIPEN GHOSH; You should have
said it at the end. You have started from the
end.

SHRI B. K. GADHVI: Sir, I am really
thankful to all hon. Members who have
participated in this debate. This Budget is a
very comprehensive one. In the thrust areas,
we have tried to give more allocaitons with
more better schemes in relation to the urban as
well as the rural sector, the agricultural as well
as the industrial sector as well as welfare
measures for the poor people, weaker sections
and the Scheduled Castes.

Some Members pointed out that we should
not compare the Budget allocations for the
next financial year with the current year's
allocations but with the revised estimates for
the current year. 1 believe this should be
amism'atch because this can only be known
when we come up with the revised estimates
for the next financial year, 1988-89. Presently,
1 would say, to have a better harmony and
con-gruity, comparison of the allocations with
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the allocations made in the last year's Budget
would be more relevant. In this regard Sir, in
the area of agriculture, the stepping up
compared with the year ending is 6.5 percent.
In regard to the capital outlay on Agriculture,
the step-up is 33.3 per cent. In the area of
industry, the upgradation is 12.5 per cent. In
the area of rural industries,' the step-up is 57
per cent. The capital outlay on industrial
development is 40 per cent more than last
year.

SHRI MURASOLI MARAN: You should
compare it with the revised estimates. You
are comparing it with the Budget estimates.
It suits you.

SHRI B. K. GADHVI: The revised
estimates would come later on.

SHRI MURASOLI MARAN: When you
compare the allocations with the revised
estimates, you will find that they are less.

SHRI B. K. GADHVI; I hope and believe
that when the revised estimates for the next
year, 1988-89, for which we are presenting the
Budget now come then perhaps this stepping
up would be maintained, but presently since |
do not have figures of the revised estimates
which are still to come, it is not wise on my
part to compare the revised estimates of the
last year. (Interruptions). They are not fee the
year 1988-89, they are for the year 1987-88.

SHRI MURASOLI MARAN: You should
compare it with that.

SHRI B. K. GADHVI: Therefore, in these
areas, as | submitted, in the area of education,
medical, public health and welfare to
Scheduled Castes and Scheduled Tribes, the
upgradation is to the evtent of double the
figure. I can give the figure. It is 16 per cent in
education, 11 per cent in medical, 27 per cent
in welfare to Scheduled Castes and Scheduled
Tribes, 19 per cent in public health, for
welfare of backward classes it is 14 per cent.
Also with a view to constructing rural
infrastructure of roads.
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bridges, etc. the outlay is 26 per cend more
than the last year's budgetary outlay. Thus,
you would appreciate that all these. areas, as |
have .stated earlier, have been taken care of
despite the fact that there is a financial stress
and constraint on the State, despite the fact
that there has been a drought situation in the
State.

Some hon. Members raised the points about
the special component plan and I was sorry to
observe that even a very studious Member
like Shri N. E. Balaram, said that he aid not
find mything about the special component
plan When he went through the Budget
papers.

SHRI N. E. BALARAM: Would you yield
for a minute? You 'are speaking of the
figures, but when you quote figures, do you
take into consideration the growth of inflation
over the last year? Can you tell me the bases
of upgradation of the Budget?

SHRI B K. GADHVI: That is a separate
issue which could be discussed on a separate
platform. Growth of inflation, its fall out, etc.
they have wider implications and
connotations, but I was telling about the
special component plan. They make the issue
that they do not find it in the budget papers.
Now, Sir, this is the special component plan
for Scheduiel Castes for 1988-89 prepared by
a Social Welfare Department of the
Government of Tamil Nadu. The special
component plan is not meant for only one
sector or one area, it takes into account the
compherensive development and ameliorating
process belong ing or partaining or relating to
the backward classes. Therefore, I can say
that the flow of funds or benefits under the
special component plan has been quantified
only from divisible schemes which are all
there in the budget papers. You can compare
that in the divisible schemes under the special
component plan. The break-tip is as under:

Agriculture—Rs. 763.03 lakhs, land re-
forms—Rs. 2 lakhs. Special area p-ogram-me
for rural development—Rs. 890.00 lakh, soil
and water conservation—Rs 24 hkhs. animal
husbandry—Rs. 23.42 lakh, dairy
development—Rs 0.05 lakh, forces (social
forestry) Rs. 503.20 lakh, community
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development—Rs. 1628.82 lakh. 1T would
only give major heads. Power development
Rs. 324.00 lakh, general education Rs.
888.63 lakh. Taking all the heads together,
the total comes to Rs. 150 crores.

SHRI N. E. BALARAM: May 1 ask one
question? I do not raise questions.

SHRI B. K. GADHVI: This was the do-
cument prepared in 1987 for the year
1988-89 when Tamil Nadu Government
was there. This is not a new innovation.
(Interruptions). T am sorry I cannot go on
yielding to your running commentary.

Mr. Sukomal Sen and Mr. Balaram also
raised points about power drinking
water and handloom workers. I would say
that so far as power is concerned, we are
aware that there is a power shortage in
Nadu. It ranges between 40 to 60 per cent.
Therefore the State Budget for power has
been supported by a provision in the Central
Budget for power generation in Tamil Nadu.
Apart from the Madras Atomic Power
Station and Neyveli power station which are
already generating power, the Central Plan
for 1988-89 includes 270 crores for Neyveli
power project and the main component is
Neyveli expansion which will have four
units of 210 MW each by 1991. Also in this
Budget a major portion of the outlay has
been allocated for ., power.

A point was raised about the agriculturists"
power bills. Hon. Members are aware that so
far as small and marginal farmers are
concerned, power is given to them free of
cost. So far as big farmers are concerned it is
given at a flat rate. So far as debts :
cooperatives and other thine- are concerned,
they have already been waived. L'ast year's
waiver comes to around Rs. 120 crores,
subject to correction. Thus in the area of
agriculture, greater care has been taken.

So far as drinking water to Madras city
oncerncd, Andhra Pradesh Government
should show a little more enthusiasm. They
are already showing enthusiasm, but a little
more is needed because some amount was
already given in the past and in this Budget
30 crores have been given.
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SHRI PARVATHANENI UPENDRA:
You clear the project.

SHRI B. K. GADHVI: In this year's Budget
also, Rs. 30 crores have been earmarked. So
far we gave to Rs. 47 crores. All totalled it
will come to Rs. 77 crores. That is why I
request the Andhra Pradesh Government.. ,

SHRI PARVATHANENI UPENDRA; You
have to formally clear the project. Do it
quickly. At least for the elections you do it.

SHRI N. E. BALARAM: And add a little
more amount this year.

SHRI B. K. GADHVI: Some of the
Members accused us that we are just shedding
crocodile tears so far as the problems of Tamil
Nadu are concerned. I would 'ike to say that
the Members sitting opposite are just showing
vampire's love for them.

SHRI MURASOLI MARAN; The vampire
is with you.

SHRI N. E. BALARAM: Would you clear
that project?

SHRI B. K. GADHVI; So far as Cau-very
water is concerned...

SHRI DIPEN GHOSH: Congress (I) could
not stand on its own legs,

SHRI B. K. GADHVT: These are political
matters. | am dealing with finance and budget.
Home Minister is here and he will touch all
those points.

So far as Cauvery water is concerned,

Government of Indin is aware
of the problem and shall try
to find a solution in  consul-

tation with the concerned States—Tamil Nadu,
Karnataka and others. That is already
receiving attention. I have already said that
yesterday in the Lok Sabha.

So far as irrigation facilities for Tamil Nadu
and the drinking water problem are concerned,
we are all aware of these. We also do not like
that State's Budget should be discussed in
Parliament. We are not happy about it. Bin this
is a compulsion because those who claim to be
the succes-



259 Tamil Nadu Agricultural [RAJYA SABHA ] (Appointment of Special 260

Service Co-op. Societies
[Shri B. K. Gadhvi] J

sors of MGR could sot hold the reins to-
gether. They fell apart and we had no option.
Otherwise we would have been very happy
had there been total unity between the
successors of MGR; they would have run the
State. But we cannot help it. I would say that
even the Government here does not like that
we should go on presenting State budgets, but
there are compelling circumstances. We
cannot help it and we cannot shirk the
responsibility. Mr. Maran also referred to the
revised estimates. I have already replied to
that.

He referred to the Kamaraj Housing
Scheme and to the Book Scheme named after
Pt. Jawaharlal Nehru, the Scientific Book
Scheme. If Kamaraj was not the man who all
throughout his life tried to bring amelioration
of the conditions of the weaker masses, then,
who else was there in Tamil Nadu?

SHRI MURASOLI MARAN: This has
been wrongly understood. I did not object to
it at all. In the name of such great leaders, I
asked; why you create puny schemes.

SHRI B. K. GADHVI: I am coming. He
was a man in whose heart the interests of the
weaker sections was most dear. We have
given this name. The Scheme is more
innovative because—what is this Scheme?—
the scheme is not just to put thatched huts but
to have fireproof housing. You know, in
communally sensitive areas and villages,
when there are tensions, when there aie
conflicts, when there are clashes; then the
easy thing is to put fire into the huts of the
weaker sections. Therefore it is a new idea of
making fireproof huts that has come, and it is
being implemented.

SHRI MURASOLI MARAN: Are you
going to build huts? I thought, you were
going to build concrete houses.

SHRI B. K. GADHVI: You cannot have
any objection. So far as the Scientific Book
Scheme is concerned, I think there was so
greater visionary than Pt. Jawaharlal Nehru in
the area of scientific innovations and
development of this country. Therefore, to
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attach his name to the Scheme is most apt -
and proper. You cannot have any objection.
Mr. Jaswant Singh raised objection to it. But,
I think, that is not a correct approach. If we
name any institutions after persons who were
most able and whose names could most ably
and properly be remembered by posterity
then what is wrong in giving those names?
Everybody is giving.

SHRI DIPEN GHOSH He is turning in his
grave.

SHRI B. K. GADHVI: In your days, the
Irwin Hospital, a hospital from a very long
time the British times, was newly baptised a
new name was given, and nobody raised any
point. To term it that it is not proper is not a
proper approach.

Sir, I think, his speech was only full of
oratory and not much substance. He criticised
the Budget as hollow and everything, but in
his own speech eloquence was much more
there, oratory was much more (here. But, I
think so far as the substance is concerned, 1
could not find anything.

SHRI GHULAM RASOOL MATTO:
Rhetoric.

SHRI B. K. GADHVI: It was more
rhetoric and devoid and bereft of substance.
He made a comparison between sati and
self-immolation. Although I do not approve
of self-immolation and I do not approve of
sati also, that comparision was also miscon-
ceved. Here you glorified, eulogised the
ten persons as satis which is not being done
there. 1 would say that the State Govern
ment has not rewarded any man who has
committed self-immolation. When such
people, such sentimental people committed
suicide in this type, when their families
came to grief, then, just to give succour to
them as when a man in Government ser
vice commits suicide, we would
provide a job to his  kith
and kin and give some help just to give relief,
only succourt, some amount from the Chief
Minister's Fund was given. It was not given
from the State exchequer. It was on very
humane and compassionate grounds just with
a view to give succour to the distressed
family, bereaved family and nothing more
than that. So that point cannot have a
comparison with
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sati. Nobody says that Rajasthan is back-
ward.. We say that this custom is backward, it
is barbarous. Raja Rammohun Roy fought
long time back against it.

SHRI GHULAM RASOOL MATTO: Why
does the Home Minister not bring an ainti-
>elf-immolation bill just as he brought the
Anti-Sati Bill?

SHRI B. K. GADHVL I would say, suckle
is an offence.

SHRI DIPEN GHOSH: At least look for
Mr. Gadhvi.. . (Interruptions) .

SHRI B. K. GADHVI: Sati is an offence.
But after the commission it ceases to be an
offence beacuse you cannot punish the culprit.
Only the attempt is an offence. It is suicide.

SHRI GHULAM RASOOL MATTO:
They have institutionalised suicide in the
Form of Sati.

SHRI B. K. GADHVI; The difference
between suicide and the commission of Sati is
that here you prompt the lady, you encourage
her, you give her drugs you give hei sedatives
everything, you glorify her heating the drums
and you tak. procession. There is a 'ot of
difference. Commission of suicide is
everywhere in the world, even in the highly
developed countries. But that you cannot
prevent by law. .It depends on the man. Even
the scriptures say that suicide is the greatest
sin on Earth. But in Sati, I think there is some
difference. That is why the Home Minister had
to come with an explanatory and punitive
legislation.

SHRIPARVATHANENI UPENDRA:
From offence, you are going to religion
new.

SHRI B. K. GADHVI: Mr. Vincent re-
ferred to the mid-day meal scheme. The
Finance Minister has already stated in his
Budget speech that all the existing welfare
schemes are continuing schemes and they
will continue with zeal and vigour.

Somebody criticised about toning up the
administration. Is there never room for toning
up the administration? There is always loom
for the better. It does not have
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any reflection on the past regime, but there is
always room. If the Government of India is
doing so, it should not be objected to. In the
areas of Civil Supplies and Public distribution
system and in other activities we are toning up
the administration. We have a Deputy
Inspector General of Police for civil supplies
also to check the cooperative departments,
revenue departments, to monitor raids etc. so
that leakages are not there. Should we not do
it?

Then you stated that it is a political Budget.
Do you mean to say when election is to come,
welfare measures and schemes should stop?
Do you want to suggest that we should stop
all welfare measures and schemes and all on-
going schemes? Do you mean that everything
should come to an eitd? This is not an
election Budget. On the contrary some of
your speeches are election speeches. So far as
election is concerned, although Buta Singh Ji
will say on this, yet I would say that we are
not afraid of it. Revision of electoral rolls is
actively going on. By early May it would be
over. Thereafter, after the decision as per * the
circumstances that warrant, it would be held.

The last speaker spoke about the Neyveli
Lignite mines and the water logging, the
lagoons and the salinity of the land and
pumping out the water and giving It for good
purposes. Certainly these are specific points
which would be addressed to the concerned
corporations for finding out a solution.

With regard to the specific points which
have been raised by the Members, I do not
wish to touch them because 1 would have
them called out to be sent for consideration
to the concerned departments.

So far as the State Government employees
are concerned, the Fourth Pay Commission
appointed by the Stare—not the Centre—had
given its recommendations. That
recommendation has been accepted by the
State and they are already receiving their pay
in accordance with that pay Commission's
Report. But so far as the dearness allowance
is concerned, the State Government
employees are paid as per the Central
Government norms. The FouTth
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Pay Commission appointed by the State
Government gave its recommendations and
they tave been implemented from October
1984 onwards. So, in the area of Dearness
Allowance they follow the pattern of the
Centrifl Government; in the area of pay scales
Itey follow the pattern of their own Pay
Commission.

With these words again I would say
'VanaVktim' to all the hon. Members and
commend this Bill to the House,

f qzr Fag : WAl SuEre
SiY, F a1 W HET HAT WA

#r fawrgmm, #ifs §Y fem wmA
AT Swaw faE ST T wET ar fi g
wqmu’mwﬁmm&afrm%!

ug AE § Wife wow W Fgus
ag fasgm wwarieat & fao &)
HOC U8 WGATREmAT A7 8, Tl Wy
0 Awmgr &, " awomE
g1 e W B OfRogw wimeT
qEH, AW FT ST UR WARW aeqT
& gudr wifvarie, suF fogar &F
nﬁ'\?ul’g & fotad wT T, qITE
&, I FT GHHT WHg W -
q fetaw g uE 0w avifas
s @ fed® foo d sgor fa
TH AIUAT H & ST HIE IHHT
sWda ST sqitv g9 fagyw ¥ aer
v wgr Wl g e oweufy
afwe Mg H wa A% iy
WAUT, W57 FE AT BIAF YT AT
g1, fagu s uT AT g1, Seras st
gl oAt § 3% w50 F wraw F owa
WiE 9gy W W oAgl g, A%y F w@)
Zroar trn;t;?‘a WEEE AT NTE WY
A OF AT AF &AW HEW & A0HA
s.'rf{‘ﬂ 30 v & warswt  ug
WA qan 949 fediar A HamT 2
o ffr ag  asar e o
AT ffa-q3% @n T 3HF HywTo |
THE WrT &7 ov FAnEy FAET FhT,
fomd o5 wwd & o wee gh
W I5% H&F & o wseq gh |
WET WAl W ogw asfirsa
WX gu ofr, feawr wmo e
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o) g AR Y O&T, Fad T
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weaer & Av famww mr W & wwaar
g fu ewer a1 mi weT Ae,
Hrofteu®e # 47 TWT FH, THW
FEE R i ¥E ARG gHIL
q57 w1 AL F Frerardy 2, ot &
TREVE G W1 W § arReaTg W |

WET, HECll A, TRHE WEd
F, 40 ®Te ST F, I WY A, &

o HEE st T & s
e, FHTHT HTET SEEWT TEET S
Aoawt 1w ofT UR EWTU wEe
g whwealr w8, fed oo ogw
AWANTE, B 4§ 9T 4§l TH §EF
g feoaw &% fomid 7 Faw ofve-
wrg & g afen ¢ dw & wEe
A THH WUAT AMER 3 OKW, WYRT
HOfEO & OFE | OWAT RWIGT gewee
% faT ghTE anT wTay manr f& gn
TAA SEd) WG BT woE oA
T AVAEY HEAG Wi qg FEAT HTE?IT
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F¥T @ g0 goFma 740 w1, THEI
efez  HIAT  AFA0 N AT W F
wra @ arer & e far aarle
R Fr O4E § reEvE-wET w6
ams fear qr 1 ST I3 warg W
HAAT W A FW g1 Wl 41 €00
uRoFo YEf 7 SEr @I fHyr AT
gR oA waw W@ 4 7 Soumed
aidt & fa<ng gr W@ &1 o1 w@
¥ wegw 7 faar w39 & gar owe
fhooned F [raaTc qyey, T
AT 7gt & frams 9, SwEfv SWEr
we frgr oI s Wt 3@t &
34T ® FwI 1w gw TTUT 9T wwAT
- At F@ &, IEHr are =il |
WIS I ZEWAT T AT & Ay
agt MIFT g 5 gAT g #F 0aAA-
#z & froe § g gegaar frard)
oo (vEEgA)

SHRI MURASOLI MARAN: At that time,
we did not meet the Governor at all.

SHRI BUTA SINGH: But your people
supported it.

SHRI MURASOLI MARAN: No, I am
sorTy.

SHRI BUTA SINGH: Did you support
Janaki Government inside the House?

SHR1 MURASOLI MABAN: No. We did
not support. We voted against Janaki
Government.

SHRI BUTA SINGH; That is what I am
saying that your party conducted itself exactty
on the lines that our party did. That was
something v<hich nobody could tolerate, that
is what happened inside the House. So, it is
very strange.
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SHRI DIPEN GHOSH; Can you clarify
what exactly is the meaning of undivided
legacy?

ﬁ!ﬂfﬂz: W::ﬁ‘T qmar

g1 IAE SEr S §FAT 2
afe o1 ST gur @ IEE gw
ST |

SHRI DIPEN GHOSH: What exacty is the
meaning of undivided legacy?

ot 321 fag wafearzse &nEr &
A AT ZH oauET @ ag az 2 fw
ot wwEEA ST & W@ AraAr 6w
gawr o afesmor ar, foa owar
AT9 M AT qF F A FT AT
§ AT gUT 9T FEI q9E | ATREaT
ﬁm%mﬁmwﬁh

I

SHRI DIPEN GHOSH: But two women
fighting for inheritance can never unite.
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SHRI BUTA SINGH: Surely you do not ar #9499y -qBT f& 98 A9 T
want sardar ji to settle between the two fisar 1| Afea sq aw qg qrer w1-
women. TET @ 4t '

g ag war e wwowr fd gia A1 mxen F1 afan frw
frer &1 1€ wrafa aEf & 1w faan
T

T i # #a 9feu, | That B wET WE 3EE Il
idey behind i, e Gﬁﬁ 3o i faarn, st g qae
Té ar ag faega e A agfaan
AT, v At saEa fag off 7 g1 R mmw @I Fr § | IR
7g #g faar fe gn9 w1 F@1 9g @ waW gl W gwa e
TN WEEd A fwAr | g 7@l | WX faq a1 ag weEd At
arq 4t f o gaan T el 7 ag
SHRI N. E. BALARAM; There was a FH FIME1 | gH IAH FTO TGN I
change in the attitude of Congress Party Thd 9| WAL q9E 4@l faanry
towards Shrimati Janaki Ramachandran, First g g WAd ¢ & uow A T8 &
day they said, they will remain neutral. But st #wre fE&T Il El'tﬁ'-ﬁl' Frfrg
the next day, they said, th i T
Jaflall:ieRanf;:hanZazél & opposing HI?W E:E - ?_Ea;gf? :ﬁ‘mﬁ';
SHRI DIPEN GHOSH: What was your facga aafam 2@ €1 g\d T ar
ot azt fag : & W wee Tl & St g WAy W
T AT o A< F, al & oady | AR T T W o W ag
fedt & w2 @ @ f5 #r5 S= T8 aw @ fF agr & usfaw q@n
a7 | B9 & IA% qg T8 @ 9 fF ot g0 A o frar o ag s
OF HEATEDT @ 2 | a1 T8 W FACE FAT @0 T AT FgA
AATGHTT AT A 27 qEE F AT @ fa xdt aw q dum # fean ad
@ T Iaal wEwwaraE 21 #§ ararw # fEAT AR et w3 oaw
g% A fe s o Gar g @ AT AF FA T § A AV F

a
e |

4 | ag agd A% &, afF IO

1% § I99 991g § @ 9 AL wT- Fd

T A R A Wi ¥ & A ¥ oaw I g
counsel to Mr. Khurana when Mr. Khurana T Z4T % ar 37 9% ?‘.ﬁ E‘ﬁ HTAT
had called Shrimali Janaki Ramachandran to % | BHTIT F5 Haaq T2r a et
form the Government? o &1 faadsa s @ gq
Fai f s ardl W dre W @
IH T UH AW HT AR ST QT
g ot @ foaeft & owar 9l q
ot a1 fag : w7 wwdq fag o T8 @ A Gl gat aw § @,
F % T g weRT wET # aEET afr wifas & A0 F wTwE A
Tz FO A | ag g T wam w1 2w fAu ag sear g
dqfame W qOET qT | S § oAt 93 W €| 98 WO A
w7 faar f& o wamcama &t faar T B | FEl 9 FT JoEN, wE ¥
faar #g ama o st & Jafme TeqT TEAT WL IH FT AT FL AT
2| weEa fag st o 8w o 9T A AT A FT T E
m#am-m@&a,rmg“agﬁ
g 4 AT | S AT oo
Oou had a nand 1 breéakin all pal. You
:;'r" & mﬁrw Tt off wied  with AGP. You tried in Andhra in
Lk S H| qar |« 1984.
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PR HRI PARVATHANENI UPENDRA;
el = THE !TENGW I A Wl?o had enc;/lraged Captain Amarendra
E AT wit &l 1 # faaft Singh at that time? He may not be in
UF GET FT FAA AT F|'€T %ng’nr Congress party now. We know. You know.
TiE awg @ g, qfed qwrE (Interruptions)
3 20 1 §3 W ORT AF FA & sit @zt fag . wwvz fag war-
FIE ST IR NI I AW, 9w wtfers wfmEmr F 9@ § W un
Y q91 & WK 9T W AAl I T aidt % 7z faa & W W €Y
qEA 4| gEr war &1 FH 0F 411 8
g AT St & A W I faqw
g9t am =g faga w41 MT w THE VICE-CHAIRMAN (SHRI H.
1 arg gg & f& dEmEr o 4 HANUMANTHAPPA); Let us confine
urfaT 4 gzt g% Fg- - & Fedr- ourselves to Tamil Nadu.
zowadl dwa @ g 58 TR sit a=1 Vg wr ¥ fadamz
AfeT o war 6 0w 22 far fe ﬁ;zfa%aa fear 2 ;:g
;ﬂfg"“‘;‘m@%“ﬁmr‘g T § 6 wedt ¥ e afwae
%i'w?’mam _T[f'i;ﬁ "K*ﬁ # A g ww afea F fao
g A1 OF W OF aTq AZT & TN 1 WY A
TN ) 3 S h 7z a1 fax foar | & qwwar g fw
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SHRI MURASOLI MARAN: Then you
should be awarded the Bharat Ratna" title.

I B 1 w#§$€?ﬂT gl
fp wa ST mwreo & AT W IR 4
g1 fr 9@ ‘A 17 far ar
¥ aavr A g fw A% dgd I
7 & Tera 4 | W1 haer fawar
mar aer wwere G fwar
frdy Freor & qAA AGl B AE
afpa WA qAmE war & fam draw
az famr @@ & | W@ 9T A
g | safAu f wEA | AT EET
%ngrrr fi  wa fawr @1 o fEar
St |

THE VICE-CHAIRMAN (SHRI H
HANUMANTHAPPA): I shall now put to
vote the motion regarding con-

1988 1 (Appointment of Special 274
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sideration of the Tamil Nadu Appropriation
(Vote on Account) Bill 1988.

The question is

"That the Bill to provide for the
withdrawal of certain sums from and out
of the Consolidated Fund of the State of
Tamil Nadu for the services of a part of the
financial year 1988-89, as passed by the
Lok Sabha, be taken into consideration."

The motion was adopted.

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA); We shall now take

up the clause-by-clause consideration of the
Bill.

Clauses 2 and 3 and the Schedule were
added to the Bill.

Clause 1, the Enacting Formula and the
Title were added to the Bill.

SHRI B. K. GADHVTI: Sir, I beg to move:
"That the Bill be returned."

The question was put and the motion was
adopted.

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA); I shall now put the
motion regarding consideration of the Tamil
Nadu Appropriation Bill, 1988, to vote.

The question is.

"That the Bill to authorise payment and
appropriation of certain further sums from
and out of the Consolidated Fund of the
State of Tamil Nadu for the services of the
financial year 1987-88, as passed by the
Lok Sabha be taken into consideration."

The motion was adopted.

THE VICE-CHAIRMAN (SHRI R.
HANUMANTHAPPA): We shall now take

up the clause-by-clause consideration of the
Bill.

Clauses 2 and 3 and the Schedule were
added to the Bill.

Clause 1, the Enacting Formula and the
Title were added to the Bill,
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SHRI B. K. GADHVTI: Sir, I beg to move.

"That the Bill be returned."

The question was put and the motion was
adopted.

THE  VICE-CHAIRMAN  (SHRI H.
HANUMANTHAPPA); I shall now put the
motion regarding consideration of the Tamil
Nadu state Legislature (Delegation of Powers)
Bill, 1988, to vote.

The question is.

"That the Bill to confer on the President the
power of the Legislature of the State of Tamil
Nadu to make laws, be taken hito considera-
tion."

The motion was adopted.

THE VICE CHAIRMAN: We shall now take
up the clause by clause consideration of the Bill.

Clauses 2 and 3 were adaea to the Bill.

Clause 1, the Enacting Formula and the Title
were added to the Bill.

SHRI BUTA SINGH: Sir, I beg to move:

"That the Bill be passed."

The question was put and the motion was
adopted.

THE  VICE-CHAIRMAN: (SHRI H.
HANUMANTHAPPA); I shall now put to vote
the motion regarding consideration of the Tamil
Nadu  Agricultural  Service  Co-operative
Societies (Appointment of Special Officers) Am-
endment Bill, 1988.

The question is.

"That the Bill further to amend the Tamil Nadu
Agricultural Service Co-operative Societies
(Appointment of Special Officers) Act, 1986,
be taken into consideration."

Officers) Amendment Bill, 1988

the motion was adopted.

THE VICE-CHAIRMAN: (SHRI H.
HANUMANTHAPPA): We shall now
take up elause-by-alause consideration of
the Bill.

Clauses 2 and 3 were added to the Bill.

Clantse 1> the Enacting Formula and
the Title were added to the Bill.

ot WA WA AT F T FAT
w1 g fe fr :
“far qma frar wm "
The question was put and the motion
was adopted.

THE VICE-CHAIRMAN: (SHRI H.
HANUMANTHAPPA): The question is:

"That the Bill further to amend the
Tamil Nadu Cooperative Societies
(Appointment of Special Officers) Act
1976, be taken into consideration."

The motion was adopted.

THE VICE-CHAIRMAN: (SHRI H.
HANUMANTHAPPA): We shall now
take up clause-by-clause consideration of
the Bill.

Clause 2 was added to the Bill.

Clause 1, the Enacting Formula and the
Title were added to the Bill

Wt WO TV AT, | ST war
ifs:
“fam qra fEar s

The question was put and the motion
was adopted.

| Resolution approving Recom-
mendations of the Railway Convention
Committee
Il The Appropriation  (Railways)
Bill, 1988

11l The Appropriation (Railways)
No. 2 Bill, 1988

IV The Appropriation (Railways)
No. 3 Bill, 1988

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA): Now the



